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PARLIAMENT OF INDIA
Tuesday, 3rd April, 1951

The House met at a Quarter to Eleven
. of the Clock

{Mxk. DepuTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

MANUFACTURE OF SULPHUR FROM
GyYprsum

*2743. Prof. 8. N. Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sugges-
tion made at the Chemical Manufac-
turers’ Conference recently held at
Delhi that a factory for the manufac-
ture of Sulphur from gypsum should
be set up to remove the present uncer-
tainty in the field of heavy Chemicals;
and

(b) if so the Government’s reactions
thereto?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes, Sir.

(b) The problem is being carefully
considered by Government. Two
schemes for the manufacture of sul-
phur from gypsum have already been
received and are being examined.

Prof. S. N. Mishra: May I know
whether any difficulty was experienced
during the last year in procuring
sulphur from the United States; if so,
did the production of sulphuric acid
suffer to any extent?

Shri Mahtab: It is a fact; sulphur
has not been available and consequent-
ly there is a shortage of sulphuric acid
here.

IMPORT OF IRON AND STEEL

*2744. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the percentage of India’s imports
of iron and steel from European coun-

12 PS.

2816

(b) the quantities (in tons) of iron
and steel imported in the year 1950
from those countries; and

(c) whether there has been any in-
crease in their import prices in the
year 19517

The Minister of Commerce and
.Industry (Shri Mahtab): (a) 85 per
cent. in 1950.

(b) 238,000 tons.

(c¢) Yes, Sir.

Dr. Ram Subhag Singh: May I know,
Sir, the foreign countries from which
we import iron and steel?

Shri Mahtab: European countries,
including United Kingdom and non-
European countries including United
States of America, Japan, etc.

Dr. Ram Subhag Singh: May I know
by what percentage the price of im-
ported iron and steel has gone up?

Mr. Deputy-Speaker: Since when?

Shri Mahtab: If the hon. Member
refers to increase in price after the
Korean war, U.S.A. prices have in-
creased by 80 per cent; Japan prices
have increased by 100 per cent.

United Kingdom prices have one
up by 30 per cent. in the case of bars;
25 per cent. in the case of structurals
and 80 per cent. in -the case of re-
rollable scrap. In the c~ases of other
European countries price of bars has
gone up by 50 per cent. structurals by
25 per cent. re-rollable scrap by 46 per
cent.; and ingots by 80 per cent.

Dr. Ram Subhag Singh: May I know
the import target of iron and steel for
this year and what is our annual pro-
duction.

Shri Mahtab: Our import target is
about flve lakh tons; I do not know
:lv!h:ther we will receive even half of

at.

With regard to local production it is
about one million tons.
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Dr. Ram Subhag Singh: May I know
whether the Government of India pro-
fose to increase the production of
ron and steel?

Shri Mahtab: That is being done.

w ffeT q| ;78 I WG W
ag T A AT g qE &A@ &
THHT AR 0T G § AT ARG
o FT aw gg WA W 9 §
IR Tei s WXgr T A fw
g9 gEl Wi & wwmd &y o
3 ?

[Seth Govind Das: May I know
whether the quantity of iron. which we
import from {foreign countries, is on
the increase or decrease and by when
India expects to produce so much iron
that she may not have to import it
from abroad?]

Shri Mahtab: It all depends on local
production, that is to say if more steel

plants are set up here. imports will be
reduced.

@ Nfex T8 : F7 aF W A
LR LRI (G G
W drae § T fa fored ag svar oY
o g {1 fr sye qww 9 @
T AT & gF Wy g s
o !

[Seth Govind Das: By when is it
expected that India will not have to
import iron from foreign countries or
is there any scheme by which it may
be expected that iron will not have

to be imported from abroad after such
and such year?]

-

Shri Mahtab: At the present moment,
Government have no finances to set
up steel plants. It depends upon the
co-operation of capital outside to set up
steel plants.

Shri Sidhva: During 1950 Govern-
ment imported iron and steel for equal-
ising prices. What is their policy ‘for
19517 Do they want to adopt the same
policy, or they will allow private people
to import?

Shri Mahtab: Government never im-
ported iron and steel in order to
equalise prices here. Government im-
ported iron to meet the requirements of
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the country. Because the price of im-
ported iron was higher, the system eof

equalisation started. The same policy
will be followed this year.

Shri A. C. Guha: Whether Govern-
ment imported iron and steel on Gov-
gmergfnt account and how was the price

xed?

Shri Mahtab: There was a question
on this subject two days back when I
gave full figures. Government imported
iron on their own account and also om
private account.

Shri R. K. Chaudhuri: May 1 know
what is the reason for increasing prices
and what is the reason for difference in
increase between the different coun-
tries mentioned by the hon. Minister.

Shri Mahtab: The reason for increase
tc.’cf price in other countries is not known
me.

Shri Jhunjhunwala: What is the
quantity imported on Government ac-
count and private account separately?

Shri Mahtab: If the hon. Member
refers to the answer I gave two days
back. he will get the figures.

Shri Kamath: With reference to the
steel plants to be set up in India when
finances become available, has Govern-
ment taken a flnal decision as to whe-
ther priority should be given to the
steel plant in Madhya Pradesh or the
one in Orissa?

Shri Mahtab: It was decided long
ago that whenever Government would
set up the two plants, the first steel
plant would be set up in C. P. But that
will not go to the credit of the hon.
Member.

Shri Kamath: I'll share it with you
and your predecessor.

Dr. Ram Subhag Singh: Is it a fact,
Sir, that certain iron and steel factories
have approached Government for a
loan and if so, do Government propose
to grant the loan?

Shri Mahtab: They have approached
the Government for a loan. e loan
to SCOB has been sanctioned; the other
one is under consideration.

WasTE COTTON

*2745. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and
Industry be pleased to state whetber
it is a fact that the Government of
India have placed waste cotton under
export licensing?

lt’(b) If 80, what is the duty fixed for
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The Deputy Minister of Commerce
‘a{nd lggum (Shrl Karmarkar): (a)
es, .

(b) 50 per cent. ad valorem.

Dr. Ram Subhag Singh: Is it a fact
that the export prices of cotton waste
are so attractive that some of the mills
have started processing raw cotton into
cotton waste?

Shri Karmarkar: That was what we
heard four months back; that is not
the case now, so far as I know.

Dr. Ram Subhag Singh: Is it a fact,
Sir, that the export duty on cotton waste
was raised to 50 per cent., but was later
reduced to 20 per cent. If so, what is
the reason for it?

Shri Karmarkar: The reason was that
it was necessary to make a concession
to the commitments made before the
8th of November, 1950. As is usually
done in such matters, when there are
firm commitments prior to the date of
the imposition of the duty, we give con-
cessions to them.

Shri M. C. Shah: Is it not a fact that
exports of cotton waste in regard to
which commitments were entered into
after 9th November, 1950 are banned?

Shri Karmarkar: Export of cotton
waste for the time being is banned; but
we are considering the matter.

Shri M. C. Shah: May I know whe-
ther Government are aware that there
is an accumulated stock of nearly one
lakh bales in the hands of merchants
which they are not permitted to export?

Shri Karmarkar: Yes, Sir, we know
that there is a certain quantity of cotton
waste in the hands of exporters; as I
said earlier, we are considering the
whole question now.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, what are the coun-
tries to which we are exporting this
cotton waste.

Shri Karmarkar: I have not the in-
formation with me on that point now.

Shri Sidhva: What is the quantity of
cotton waste in stock at the present
moment and what is the consumption
in India? If the consumption is lesser
than the stock with us, why is export
of it banned?

Shri Karmarkar: I will have that in-
formation collected in due course. But
I may inform my hon. friend that only
such of the cotton waste as is super-
fluous to our requirements is per-
mitted to be exported and very great
care is taken in this matter.
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Prof. Ranga: Is it not a fact, Sir,
that not only cotton waste but also yarn
waste is being manufactured, or fabri-
cated, by the mill-owners and sold to
their advantage‘,? May I also know whe-
ther more effective steps are
taken today than was the case four
months ago when my hon. friend the
Deputy Minister had some report that
such manufacture was going on?

Shri Xarmarkar: We knew about
cotton aste, of cotton being turned in-
to waste. That was the information we
had received. But as my friend is a
belter authority on cotton yarn waste
I should like to be informed of the
position so that we may take immediate

action.

Prof. Ranga: What about the steps
Government are taking in order to pre-
vent even today the manufacture of
cotton waste—better steps than what
they had taken a few months ago?

Shri Karmarkar: Our information is
that no cotton is now being turned into
waste.

Mr. Deputy-Speaker: Automatically
they seem to have ceased doing it.

Shri T. N. Singh: May I know whe-
ther the practice in respect of quota-
tions in case of imports is not to ac-
count for duty in them and, if so, why
commitments were made by our traders
in such a way that the duty was in-
cluded in the quotations?

Mr. Deputy-Speaker: How does _ it
arise? ki

Shri T. N. Singh: Out of the answer
to the supplementary question.

Shri Karmarkar: It is too complicated
a question and I suggest that the hon.
Member put down a separate question.

Dr. Ram Subbag Singh: When this
export of cotton waste was introduced,
may I know whether it also includes
combing waste cotton and linters?

Shri Karmarkar: Sir, I should like
to place the position as it is rather im-
portant. The export of all types of
cotton waste had been de-controlled
since the 1st November, 1946. This
position continued till January, 1949,
when the export of comber waste
(which is produced from foreign cotton)
was brought under control and per-
mitted freely under licences, as it was
considered desirable not to permit un-
checked exports of this type and to
keep a watch over them. Subsequently
owing to sharp demand and higr nrices
prevailing in the overseas market for
cotton waste, it was apprehended that
cotton was being reduced by mills to
cotton waste for export purposes. In
this connection it may be mentioned
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that price of Indian cotton is controlled
while that of cotton waste is not con-
trolled. All types of cotton waste were
therefore brought under control in the
month of November, 1950.

Prof. Ranga: Is it a fact that the
President of the Maharashtra Handloom
Weavers' Congress, Mr. Kosti, had seen
the hon. Minister Shri Mahtab and
shown to him photographs of how the
weavers were unreeling and unwind-
ing the cotton yarn waste and were
trying to get some yarn out of it, and
afterwards weave cloth out of it?

The Minister of Commerce and
Imdustry (Shri Mahtab): The position
is, from what the President of the
Maharashtra Weavers’ Association
showed to me, that some mills have
made an attemp$ to keep a stock of
yarn out of control. But that is not
yarn waste. Cotton waste is a techni-
cal thing, it has got a_technical mean-
ing. But yarn waste has no meaning.
If he was referring to that type of stock
then steps have been taken -calling
upon the mills not to do it, not to keep
that kind of yarn in stock.

Shri M. C. Shah: In view of the fact
that there is a shortage of supply of
cotton, have Government instituted any
enquiry to find out as to which part of
this cotton waste can be again re-spun
and thus used for the purpose of spin-
ning yarn of eight to ten counts?

Shri Mahtab: So far as our informa-
tion goes, cotton waste can be used here
also provided the mills make arrange-
ments for that purpose. The fact is
that the mills have no arrangements to
make use of this cotton waste. We are
just now thinking of giving some faci-
ity to the mills to make use of that
cotton waste. If the mills come for-
ward to make use of that cotton waste,
then there will be no necessity for the
export of this cotton waste., We are at
that stage at the present moment.

Shri M. C. Shah: May I know if the
attention of the Governmeni has been
drawn to the fact that certain mills of
Northern India had exported the silver
ends of the cotton waste which can be
re-spun?

Shri Karmarkar: We have no infor-
mation on that point.

Kaka Bhagwant Roy: Is there any
control on the purchase and sale of
waste cotton?

Shri Karmarkar: There is an export
duty and control on exports.

Kaka Bhagwant Roy: What is the
total quantity exported outside India?

Shri Earmarkar: I would like to have
notice.
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TRADE AGREEMENTS WITH JAPAN

*2746. Dr. Ram Subhag Singh (a)
Will the Minister of Commerce and
Industry be pleased to state whether
it is a fact that a trade agreement hus
been signed between Japan and certain
sterling area countrles, including
India?

(b) If so, what is the duration of
that agreement?

(c) What will be the approximate
value of India's trade with Japan?

The Deputy Minister of Commerce
;nd lsnidustry (Shri Karmarkar): (a)
es, r.

(b) The Trade Arrangement is for
one year from lst July, 1950 to 30th
June, 1951.

(c) The approximate value of India’s
trade with Japan under this Arrange-
ment is estimated to be £21 millions
of which imports will be £125 millions
and exports £8'5 millions. These
figures are. however, likely to be re-
vised as a result of the review of the
trade arrangement now being held in
Tokyo.

Dt. Ram Subhag Singh: Which of
the countries of the sterling area are
signatories to the Trade Agreement?

Shri Karmarkar: The sterling area
participants are Australia, Ceylon,
India, New Zealand, South Africa, U. K.
and Colonies excluding Hong Kong.

Dr. Ram Subhag Singh: What are the
items of exports and imports with res-
pect to Japan under the present Trade
Agreement?

Shri Karmarkar: So far as India is
concerned?

Dr. Ram Subhag Singh: Yes.

Shri Karmarkar: I am afraid it is a
pretty long statement. If you permit
me I will read it out, Sir.

Mr. Deputy-Speaker: No.

Shri Karmarkar; I can mention a
few, if my hon. friend wants. The
purchases by Occupied Japan are=that
means our exports—spices, tea, carpet,
wool, iron ore, manganese ore, bauxite,
pig iron. mica stripplings, etc. It is too
long a list.

Mr. Deputy-Speaker:
total value?

Shri Karmarkar: Our exports will
be of the order of £8 million and im-
ports will be over £12 million.

What is the
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s
Sardar B. §. Man: What will be the
principal articles of trade that India
will be getting from Japan and which
will be covered by this Agreement? 1
want only the principal ones.

Shri Karmarkar: I have got the whole
iist of articles that will be purchased
by all the countries from Japan. I am
afraid they are not separately split up
for India. I should like to have notice
of that question.

Shri T. N. Singh: May I know whe-
ther it is a fact that before the war
scrap iron and oilseeds were exported
from this country in large quantities?
It so, may I know why these commo-
dities have not been included in the
agreement with Japan?

Shri Karmarkar: If I understand the
hon. Member aright he wants to know
why we have not included scrap and
oilseeds in our proposed exports to
Japan. Because, they are, relatively
speaking. in short supply in respect of
the world market and at the moment
we are not interested in exporting any
useful scrap.

st fradt: #m1 T@ gaEl @
FER AQE & B BT wAAT W
ff Tw W AT T AT AR
oo & &m & gl A TEA fead
qoft &1 srawgwar i 7 ST afx
T8 ¥ IR & & aY F« a% ug wEH
ZaIL & F Wy EwAY ?

[Shri Dwivedi: Will small machines
much needed for our cottage industries
be also imported from Japan under
this agreement; and. if so, what am-
ount of capital would be required for
this? If the reply be in the affirma-
tive, how long will it take for these
machines to arrive in our country?]

»it wTHTONT : 9gS N ¥ I
gt g afr gal ww ¥ fod Afew

wifgd 1

[Shri Karmarkar: The reply to the
first question is in affirmative and with
regard to the second one I require
notice.]

Shri M. C. Shah: May I know if by
the agreement with Japan any export
©of pig iron is contemplated.

Shri Karmarkar: I think so.

Shri M. C. Shah: Has anything been
exp&rted in compliance with the agree-
men
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Shri Karmarkar: I should like to
have notice. In order to satisfy hon.
Members, I should like to place a copy
of the agreement on the Table of the
House in due course. I think that will
satisfy them.

Shri 8. C. Samanta: Is mat included in
the list of imports?

Shri Karmarkar: When I lay it on
the Table of the House, my hon. friend
will know it.

Sardar B. §. Man: May I know whe-
ther toys will be permitted to be im-
ported from Japan?

The Minister of Commerce and
Industry (Shri Mahtab): We have com-
pletely prohibited them unless they are
scientific toys.

Shri Jpani Ram: May I know it
there is no trade barrier existing at
present between the two countries?

Shri Mahtab: There is a trade agree-
ment; there is trade promotion and
there is no trade barrier.

Mr. Deputy-Speaker: Next question.

CGGRAMOPHONES AND GRAMOPHONE
RECORDS

%2747, Pandit M. B. Bhargava: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of factories manu-
facturing gramophones and gramo-
phone records situated in the Indian
Union;

(b) their total productive capacity
and the annual output;

(c) the number and value of gramo-
plrones and gramophone records pro-
duced by these factories during the
years 1948, 1949 and 1950; and

(d) the number and value of gramo-
phones ond gramophone records im-
ported into India during these years?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No gramo-
phones are produced at present. There
are three factories producing gramo-
phone records.

(b) to (d). A statement is laid on
the Table of the House. [See Appendix
XX, annexure No. 27.]

Pandit M. B. Bhargava: What is the
extent and value of gramophones im-
ported from foreign countries?

Shri Mahtab: In the statement the
figures have been given and hon. Mem-
bers will see from the statement that
the statistics as it is kept today does
not show gramophones. It is  just
mentioned as talking machines which
include in addition to gramophones
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wire recording machines and records
include wire and tape records as well
as gramophone records. The value of
imports of wire recording machines and
wire and tape records is very negligi-
ble. Therefore the figures which have
been given will give an approximate
idea of the quantity and value of the
imported gramophone records.

Shrl Kamath: Is it a fact that Gov-
ernment is actively interested in and
proposes to encourage the manufacture
of His Master’s Voice models?

Shrl Mahtab: 1 am sorry, 1 did not
hear the hon. Member’s question.

Mr. Deputy-Speaker: Order, order.
1t is not necessary for him to repeat
it. The House has had the benefit of
shis question. It is not necessary.

Shri Kamath: It is a straight ques-
#ion and it may be answered.

Mr. Deputy-Speaker: Order, order.
It is all confused. They have not a
separate list of gramophone records.

Shri Mahtab: I think the hon. Mem-
ber listens to his Master’s volce.

Shri Kamath: I could not hear the
hon. Minister’s reply.

Mr. Deputy-Speaker: The hon. Minis-
ter says that the hon. Member is in-
terested in his Master’s voice.

Shrl Kamath: My question was whe-
ther Government is interested.

Shri A. C. Guha: I think the hon.
Minister stated that no gramophones
are manufactured in India. May I
know if there is any factory which is
doing the assembling work or where
some parts of gramophones are being
manufactured.

Shri Mahtab: Gramophones are not
produced at present in India.

Shri A. C. Guha: Are there no assem-
bling works done and are not some
parts manufactured?

Shrl Mahtab: No, Sir. Only the
records are manufactured.

Shri Sidhva: Did the hon. Minister
state that no parts are manufactured
and no parts are assembled? I may
say that there is a factory in Bombay
and another in Madras where they are
manufacturing.

Mr. Deputy-Speaker: That is the in-
fqrmation of the hon. Member.

Shri Mahtab: The answer is very
olear that gramophones are not manu-
factured nor assembled in India.
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IMPORT or BuLBS AND ELECTRICAL
Goons

#2748, Pandit M. B. Eharzava: Will
the Minister of Commercc and Industry
be pleased to state: :

(a) the quantily and value of elec-
tric bulbs and other electrical goods
and appliances imported into India
during the years 1948, 1949 and 19850
from the soft and hard currency areas;

(b) the number of fartories manu-
facturing bulbs and other electrical
goods and appliances;

(c) their maximum capacity and
annual output; and

(d) how the bulbs and other electri-
cal appliances produced in India com-
pare in quality apd price with those
imported from outside?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment is laid on the Table of the House.
[See Appendix XX, annexure No. 28.]

(b) 86.

(c) A statement is laid on the Table
of the House. [See Appendix XX
annexure No. 29.]

(d) Most of the electrical goods pro-
duced in India compare favourably
with the imported ones both as regards
quality and price. -

Pandit M. B. Bhargava: Is India
likely to be self-suficient in the produc-
tion of these goods?

Shri Mahtab: That depends on the
production of the local manufacturers.

Mr. Denuty-Speaker: The hon. Mem-
ber’s question is whether India is likely
to be self-sufficient in the production of
these goods.

Shri Mahtab: You will ind from the
statement which I have laid on the
Table that some of our manufacturing
firme are not nradueineg ¢a 4ha tnctallad
capacity. It may be that they have
very justifiable reasons. (f tney pro-
duce to the installed capacity, I think
we can be self-sufficient.

Pandit M. B. Bhargava: Which are
the raw materials for the production
of these articles which are being im-
ported from outside the country®

Shri Mahtab: Some of the raw
materials are imported from outside
the country.

Sardar Hukam Sineh: The infor-
mation given in the Administration
Revort was that we are not producing
any auto bulbs and that some facilities
have been given to certain firms. May
I know when will these firms go Into
production of these auto bulbs*®
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- Shrl Mahtab: The number of articles

under this head has been given here in
the second statement and there you
will ind a large number of manu-
facturing firms. I could read out the
list for the convenience of the Mem-
bers. Electric Lamps. Number of
factories 10. Electric Motors. Number
of factories 10......

Sardar Hukam Singh: The hon.
Minister has not followed my question
and he is reading something else. I
enly wanted information about auto
bulbs which are required in cars and
trucks. There was a clear statement
in the Administration Report that we
are not producing any auto bulbs so
far and that certain facilitles have
been provided to four firms which will
now be asked to produce them. I
wanted to know when would these
firms go into production, to whom faci-
lities have been given just now to pro-
duce these?

Shri Mahtab: I require notice of that
question. I can supply that information
later on.

Shri A. C. Guha: Are there any
foreign controlled factories manufactur-
ing these bulbs and if so, whether there
is any competition between the Indian
factories and the foreign controlled
factories?

Shri Mahtab: . There are no foreign
controlled factories here but there are
combined factories.

Shri Dwivedi: I want to know if
there is any firm which is manufactur-
ing radio valves or which is likely to
take up this work in the near future?

Shri Mahtab: The list has been laid
on the Table of the House. If the hon.
Member will kindly go through the
statement, he will find what are manu-
factured and what are not.

Sardar Hukam Singh: Is the hon.
Minister aware that a consignment of
auto bulbs originally costing 1,000
dollars was imported here without a.
licence and confiscated and when it was
auctioned it fetched Rs. 36,000 because
our Government was not allowing any
imports and India was not producing
these bulbs?

Shri Mahtab: If the hon. Member
will kindly let me know, I will have the
information as soon as possible.

Dr. Deshmukh: Is it not a fact that
‘combined firms’ in essence means
‘foreign firms’'? They have the major

rtion of the shares and a!l the manag-

directorships and so on.
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Shri Mahtab: I used both the ex-
pressions that it is not foreign control-
led but combined firms. It is very
clear that foreign capital has not been
a predominating feature here.

Shri A, C. Guha: Is it true that
Phillips have also got a factory here
for producing bulbs?

Shri Mahtab: At the present moment
the information is not ready with me,
but I can let the hon. Member know.

INDIAN EMBASSY BUILDING IN SWITZER-
LAND

*2749. Dr. M. M. Das: Will the Prime
Minister be pleased to state:

(a) whether the construction of the
building for the Indian Embassy and
Chancery in Switzerland has begun;

(b) the area of land purchased for
thfi building and its purchase price;
an

(c) the estimated cost of construc-
tion of the building?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) A building
for the residence of the Minister at
Berne was purchased in 1949 and
certain wdditions and alterations at a
cost of Rs, one lakh were sanctioned to
be executed during the flnancial year
1950-51. Due to adverse weather con-
ditions the work could not be started
effectively before December, 1950 and
is expected to be completed by the end
of April, 1951, No land or building
for the Chancery has yet been pur-
chased.

(b) and (c).  The total area of the
land including the building, is about
3012 sq. yards. The purchase price of
the building, including the land, s
3.70,000 Swiss francs equal to Rs,
2,84,615.

Dr. M. M. Das: May I know whether
the hon. Minister said in answer to my
question that no land has been pur-
chased?

Dr. Keskar: I said that no land nas
been purchased for the Chancery, that
is the office of the Legation.

Dr. M. M. Das: For the Embassy, you
have purchased land?

Dr. Keskar: Yes.

Dr. M. M. Das: May I know whether
the buildjpg that will be erected will
fulfll all our needs so far as accom-
modation for this Embassy is con-
cerned? .

Dr. Keskar: I think my hon. friend
is aware that the Embassy is the resi-
dence of the Minister and the Chancery
is the office of the Legation.
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Dr. M. M. Das: May I know what is
the amount of rent that our Govern-
ment has to pay monthly for the
rented house for our Minister there?

Dr. Keskar: The Ambassador is liv-
ing in the house which is proposed to be
repaired now so that we may have
additional accommodation there. The
question of paying rent for his resi-
denge does not arise.

Dr. M. M. Das: What is the estimated
expenditure for carrying out the repair
work?

Dr. Keskar: I think my hon. friend
did not hear the reply that I gave
which was in detail. We propose to
sPend one lakh of rupees on the altera-
tions and repairs which will be over
by the end of this month, April.

TorLeT REQUISITES

*2%50. Dr. M. M. Das: Will the Minis-
ver of Commerce and Industry he
pleased tn state:

(a) the values of toilet requisites,
excluding soaps and brushes, imported
into India during the years 1947-48,
1948-49, 1949-50 and 1950-51: and

(b) how much of these imports were
from hard currency and how much
from soft currency areas?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). A statement is placed on the
Table of the House. [See Appendix
XX, annexure No. 30.]

For the benefit of the House, T may
read one exiract from that statement.

“Total imports into India from all
countries:

1947-48—Rs. 3,67.93,887.
1048-49—Rs. 41,96,351.
1949-50—Rs. 1,12,86,064,
Nine months. Anril to
1950: Rs. 5,26,967."

Dr. M. M. Das: From the statement,
I find that in 1948-50, the imports were
1,12.86,064 whereas during these 9
months in this year, the imports were
5.26,000. What are the reasons for
such a big difference in the imports of
these two years? It is ouly four to
five per cent. of the previous year's,

Shri Karmarkar: The reason ob-
viously is to switch on anything like a
surplus in unnecessary articles to more
necessary articles. We do nol consider
tollets to be necessary. Therefore, we
have directed the imports to more
essential articles.

Dr. M, M. Das: May I know whether
there is any further scope for reduction
in the import of these articles?

December,
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Shri Karmarkar: These are, in our
necessary. We
shall try to process them further and
eliminate any non-essentials.

Dr. M. M. Das: May I know whether
any deputation of ladies waited upon
the hon. Minister a few months back
and if so, in what particular manner
has the deputation of the ladles
influenced our import of toilets?

Shri Karmarkar: I am very happy
to say that we received the deputation
in a sympathetic manner.

Mr. Deputy-Speaker: It is not as ¥
the hon. Minister need answer every
question.

Dr. M. M. Das: May I know on whose
behalf this deputation was sent? The
hon. Minister is not listening to me.

Shri Karmarkar: I heard the
question; but as observed by the hon.
Deputy-Speaker, I thought no answer
was necessary for this question.

Mr. Deputy-Speaker: I said, not
every question; it does not mean that
even good questions need not be
answered.

Sardar B. S. Man: Was any repre-
sentation received by Government
written or oral from the All India
Women's Conference for the liberal
import of lip sticks and powder?

Mr. Deputy-Speaker: Next question.

S_Dr. M. M. Das: One more question,
ir. R

Mr. Deputy-Speaker: Next question.

Shrimati Durgabai: This representa-
tion was never made by the All India
Women’s Conference, much less by any
other Women’s Organisation. If there
was any representation, it must have
been by the Men's Organisations.

Shri Karmarkar: In fairness to the
hon. Member’s supplementary, I should
say that a representation was received
and was sympathetically considered.

Mr. Dcputy-Speaker: There is ne
harm in indulging in some humour in-
stead of making the proceedings very
serious. But, there is a limit $o it.

Shrimati Durgabai: I protest against
this question.

Mr. Deputy-Speaker: The hon. Mem-
ber has protested too late.

Shrimati Durgabai: But, we are -
on this question. s

Mr. Deputy-Speaker: Next questiom.
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StaMP CANCELLING AND ROTARY NEwWSs-
T INT INK MANUFACTURING PLANT

+2%51. Dr. M. M. Das: Will the Minis-
ier of Works, Production and Supply
be pleased to state:

(a) the expenditure incurred for the
installation of the stamp cancelling and
rotary newsprint ink manufacturing
plant in India and the place where it
was installed;

(b) the value of the ink manufac-
fured by the plant during the year
1950-51; and

(¢) whether any additions hdve been
made or proposed to be made to the
plant for increasing the output of the
plant?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
plant is located for the present in the
premises of the National Physical
\Laboratory, Delhi. The expenditure
incurred on the purchase and installa-
tions of the plant amounts to Rs. 34.000.

(b) Rs. 74,030 up to the end of Janu-
ary, 1951.

(c) Yes. Sir. It is now proposed to
make additions to the plant with a

view to increasing the output as
follows:

Rotary newsprint ink 8,50.000 Ilbs.
per annum.

Duplicating ink 1,00,000 Ibs. per
annum.

Stamp-cancelling ink 50,000 lbs. per
annum.
Total 10,00.000 lbs. per annum.

Dr. M. M. Das: May I know what is
the recurring expenditure for running
this plant and the value of the ink
that will be manufactured while it is
worked to full capacity?

Shri Gadgil: The proposed extension?

Dr. M. M. Das: The present plant.

Shri Gadgil: For what is stated in
part (c), the total non-recurring ex-

penditure would be Rs. 68,000. The
would be

recurring  expenditure
Rs. 6.65.837. The sale proceeds
of the manufacture c¢f one mil-

Jion tons of different products would
be. Rs. 7.65,625. leaving a profit of
Rs. 09,788.

Dr. M. M. Das; May I know the
amount of foreign exchange that has
heen saved by the installation of this
plant?

Shri Gadgil: There will be consider-
able saving.

Shri Deshbandhn Guptis: May 1
know whether this ink has been tested
to be of standard quality and s in
demand?

3 APRIL 1951

Oral Answers 3008

Shri Gadgil: That is the report from
the scientists who are worﬁng this
pilot plant, so to say.

Dr. M. M. Das: May I know whether
all the inks that have been produced
by this plant have been consumed by
the Government or a portion of it was
available for sale to the public?

Shri Gadgil: For the present, the
Government requirements are more
than the production. But, when the
expansion goes through, a part of it
will be available for civil requirements.

Shri Deshbandhu Gupta: May I know
whether this estimated profit goes from
one pocket of Government to the other?

Shri Gadgil: The profits ‘do not ge
from one pocket to another; there is
only one pocket for the Government.

Shri T. N. Singh: May I know whe-
ther the carbon black for the manu-
facture of this printing ink is got from
petroleum mines in India or whether
it is imported from abroad?

Shri Gadgil: I require notice, Sir.

ftgwo §o WRY: FTT qEAAT
et ag Tt AN FAr w4 fire @mA
# aTEgrd ¥ 2 w@EATET F9 7Y

S ?

[Shri M. L. Varma: Will the hon.
Minister be pleased to state when will
India achieve self-sufficiency in respect
of printing ink?]

ot wwafre g wEAT A A
g, SfeT oot & wed¥ &Y Ay

[Shri Gadgil: It is rather difficult
to say anything in this respect, but she
will achieve self-sufficiency  quite

soon.}

Shri Ramaswamy Naildu: Sir, in view
of the fact that English is the official
language at present, would it not be
proper for the hon. Ministers to answer
the questions in English, even though
the supplementary questions are put
in Hindi?

Mr. Deputy-Speaker: Hindi is the
official language and hon. Members
must make every effort to understand
Hindi also.

MINISTRY OF REHABILITATION (TRAVEL-
LING ALLOWANCES)

*2752. Prof. K, T. S8hah: Will the
Minister of Rehabilitation be pleased
to state the amount spent on account
of travelling allowanres in India end
outside India separately for (i) the
hon. Minister; or (il) the blic
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Servants or officials of the Ministry;
and (iil) members of the non-official
public travelling in connection with the
work of the Ministry, in the years
1947-48 (post-partition), 1948-49 and
1949-507

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): A statement is
laid on the Table of the House. [See
Appendix XX, annexure No. 31.]

Prof. K. T. Shah: Sir, I had asked
for information in connection with
three categories of persons-——hon. Minis-
ters, the Public Servants or officials of
the Ministry and members of the non-
official public and I find from the
Statement laid on the Table of the
House that the amounts spent in the
case of the hon. Minister are very
small, in respect of travel outside
India—they are only Rs. 210, Rs. 195
and Rs. 90. May I know why the
amounts are 80 low and in connection
with travel to which countries were
they spent?

Shri A. P. Jaln: On visits to Pakistan.
All this amount was spent on visits to
Pakistan.

Sardar B, 8. Man: Sir, apart from the
travelling allowances incurred, what
is the total amount incurred by the
officials or others upon foreign travels?

Shri A. P. Jain: With regard to the
three categories of persons to whom the
question relates the total amounts are
glven in the Statement.

Sardar B. 8. Man: What is the total
amount spent on travel outside India?

Shri A. P. Jaln: The figures are
iven in the Statement and total can
h tee had by adding up the individual
ms.

Prof. K. T. Shah: The figures for the
other categories run to thousands and
those for the first categories are so
small being only Rs. 210, Rs. 195 and
Rs. 90. What are the items on which
they were spent? Was it air travel
or railway travel? The figures are
so small and I am puzzled.

Shri A. P. Jain: The hon. Member
is at liberty to come to my office and
he can get all the details there. Surely
he does not expect me to give an ac-
count for every anna and every pie
spent.

Mr. Deputy-Speaker: Probably the
hon. Member expected crores and
crores to have been spent and then to
cross-examine, What is the good of
getting disappointed just becausc only
small sums were spent?

We go to the next question
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MINISTRY OF LABOURK (TRAVELLING
ALLOWANCES)

*2753. Prof. K. T. Shah: Will the
Minister of Labour be pleased to state
the amount spent on account of travel-
ling allowances in India and outside
separately for (i) the hon. Minister;
(ii) the public servants or officials ot
his Ministry; and (ili) members of the
non-official public travelling on the
work of, or in connection with the work
of, the Ministry in the years 1946-47,
1947-48 (post-partition), 1948-49, and
1949-50?

The Minister of Labour (Shri Jag-
jivan Ram): A statement giving the
required information is laid on the
Table of the House. [See Appendix
XX, annexure No. 32.]

Prof. K. T. Shah: Sir, in view of the
rather .high figures of expenditure,
may I know whether the Economy
Committee made any recommendations
with regard to changes in the rates and
rules of travelling allowance? For
instance in the second category,—Pub-
lic Servants or Officlals—the amounts
spent as travelling allowance are Rs. 10
lakhs and Rs. 8 lakhs. I should like
to know whether the Economy Com-
mittee had made any recommendations
in regard to alterations of the rules
governing the grant of travelling
allowances?

Shri Jagjivan Ram: The hon. Mem-
ber must know that the rates of travel-
ling allowance depend on the class to
which the officer or public servant
belongs and the salary he gets. They
all get uniform rates of allowances
whether they serve in one Ministry or
in any other Ministry. The other point
which the hon. Member should remem-
ber is that this expenditure is incur-
red by the offirers of the entire Minis-
try and it includes officers like the
Chief Inspector of Mines. the Chief
Adviser, Factories, the Chief Labour
Commissioner, the Judges of the
Labour Tribunal, the Judges of the
Appellate Labour Tribunal and the
whole organisation of the D. G. R. E.
and the Technical Training Scheme.
Judging from this, the figures in the
Statement are not very high, especially
when we remember that the Chief
Inspector of Mines has to cover more
than a thousand mines spread all over
the country. the officers of the Labour
Relations have to cover thousands of
establishments scattered all over the
country.

Prof. K. T. Shah: Do I take it, then
thiat the Economy Committee never
made any recommendations with regard
to thi$ matter?

Shri Jagjivan Ram: My hon. friend
may refer 16 the report of the Economy
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Committee. We have a proposal to
effect all-round cuts in contingencies
and travelling allowances in all the
Ministries; but it may be that in some
Ministries these general cuts might
affect the work adversely.

Shri Sarangdhar Das: In view of the
fact that air travel is constantly re-
sorted to now, may I know what allow-
:{xrc'e an officer gets for travelling by

Shri Jagjivan Ram: In the interest
of work travel by air becomes neces-
sary. . What actually they get for this
air-travel, I am not in a position to
say as I do not have that information
with me just now. The hon. Member
may refer to the Finance Ministry.

HIDES AND SKINS

*2754. Shri B. R. Bhagat: Will the
Minister of Commerce and Indus
be pleased to state: -

(a) whether the possibilities of ex-
panding the hides and skins manufac-
tures are being explored; and

(b) it so, to what extent?

The Deputy Minister of Commerce
;nd lsn‘;lustry (Shri Karmarkar): (a)
es, .

(b) A statement describing the steps
taken by Government with a view to
encouraging the expansion of the hides
and skins manufactures is laid on the
Table. [See Appendix XX, annexure
No. 33.]

Shri B. R. Bhagat: May [ know. Sir,
as a result of this encouragement. how
many more leather manufacturing con-
cerns have been started and how much
the production has increased?

Shri Karmarkar: I cannot give the
ngures of Increase of production, but
I think it must have gone up. As I
have stated, Capital Issues h:ve been
sanctioned to six parties proposing to
set up factories for the production of
leather and leather goods, import of
leather has been stooned and the ob-
vious result is that the local produc-
t.lont must have received encourage-
ment.

Shri B. R. Bhagat: May I know whe-
ther Government have decided to start
a Central Leather [nstitule and if so
by whet time that institute would be
started?

Shri Karmarkar: A scheme for esta-
blishing a Central Leather Institute in
Madras under the Council of Scientific
and Industrial Research has been
sanctioned.

@ Mfag 1| : w0 TEEHE WA
a wrew § f @ awew 7 v
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e GFEA o Foile & g fwar
mar § fs agt 9¢ A wtaw fear
T, IW TN W OEW AW aga
L@ g g, dvcwm MR
W aE A ag I FwAreA frern
far e ac e £ fad 7
T YW AWS A ¥ ATE A AN
faar samr ?

[Seth Govind Das: Are the Govern-
ment aware of the fact that the sug-
gestions made in the Report of the
Ministry of Commerce and Industry
that more cow-slaughter should be
undertaken has been much resented in-
this country; and, if so, will the Gov-
ernment give here an assurance to the-
effect that nothing would be done-
with regard to what has been suggested
in the said Report.]

oft weRTORT : TW AR F Afew
wT1fEd |
n ][ Shri Karmarkar: I require notice of
1t

& mfax ww: w@r gaw fzar
§ 7 At |ar)
[Seth Govind Das: I could not hear-
the reply.]
ITaw WY ;L AR A AR
AraEEw £

[{Mr. Deputy-Speaker:
notice of it.]

& M o . 57 matEe BN
7g ar AeN § fa mEaae q 9
% Wiww wadr fand 4 39
wiA 7 Ty WS § fawla & ar
Y ag fawifoor ag ff fF g7 aE &
MaeA q[@ FTeanir Il # @13 &
FAdZwA Ky aATq w4 I7F AT
WA #T TG TAE F S AA
T a9 B1 ATC T IH aE
Magdl ® FAE W TATHE TB

AT w1 oft 87

[Seth Govind Das: Are the Govern-
ment aware of the fact that the Cattle
Protection Committee set up by the:
Government had besides other things

He requires.
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recommended that such gosadans or
concentration camps should be esta-
blished where the hides of only the
dead animals may be used: and are the
Government making any arrangements
to establish such Gosadans?]

The Minister of Commerce and
Industry (Shri Mahtab): Sir, I don’t
think in the Report there is any special
‘mention of cows.

Dr. Deshmukh: There is rnention.
The hon. Minister is quite wrong.

Shri Mahtab; If Dr. Deshmukh is so
anxious about it he may wait till a
decision with regard to the other Bill is
arrived at.

Dr. Deshmukh: The question Sir, is
whether the Report contains mention
of this matter and I assert it does. The
hon. Minister does not know this and
so he says that it does not find a place
in it. The Report does say that the
Minlistry wishes to lift the ban on cow
slaughter for this industry to prosper.
But all this talk of “Kshobh” being
there is absolute bunkum.

Mr. Deputy-Speaker: Order, order.
Merely because there is a question, are
hon. Members going to convert this
into a Resolution day or a Bill day on
that subject. .

Shrl B. R. Bhagat: Is it not a fact
that due to the rise in the price of raw
hides the cost of production of leather
is likely to go up and if so. what steps
do Government propose to take in this
matter?

Shri Karmarkar: They have stopped
the export of raw hide and 1o that
extent the price will not go up.

Shri Kamath: Do Government pro-
pose to export the finer hides and
retain thick skins for themselves?

Shri Karmarkar: That is an import-
ant point. The policy of the Govern-
ment regarding the export of raw hides
has been laid down as follows:

1. Export of heavy raw buffalow
hides......

The House does not seem to want
the information...... .

Mr. Deputy-Speaker: The hon. Minis-
ter does not seem to have understood
the joke in the new categories now in-
troduced by the hon. Member, namely

- thick skins and thin skins.

Pandit M. B. Bhargava: What is the
policy of the Government: is it to ban
. cow slaughter or to encourage it?

Mr. Deputy-Speaker: It does not
..arise out of this question.
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Shri R. Velayudban: May I know
whether any ceiling has been fixed re-
garding the export of hides and skins
from the country as well as ......

Mr. Deputy-Speaker: Raw hides and
skins are prohibited from export.

Shri Karmarkar: I require notice of
that question.

JAPANESE Mission's Visir

*2%55. Shri Rathnaswamy: (a) Will
the Minister of Commerce and Industry
be pleased to state what were the
important matters discussed with the
Japanese Mission?

(b) Who were the Members of the
Mission and did they visit India on am
invitation from our Government?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The Japanese Mission came to New
Delhi on the 18th February, 1951 and
left this place on the 21st February.
The talks held with the members of
the Mission were brief and informal
and were mostly confined to general
issues regarding trade with Japan.

(b) The Mission consisted of the
following members:

(1) Mr. R. Takeuchi—International
Trade Administrator, Ministry of Inter-
national Trade and Industry, Japanese
Government.

(2) Mr. T. Matsuo—Deputy Director,
Bureau of International Trade in the
same Ministry.

(3) Mr. T. Kato—Chief, Second Over-
seas Market Section, Bureau of Inter-
national Trade in the same Ministry.

The Mission did not visit Delhi on
an iinvitation from the Government of
India.

Oral Answers

I may add that the Mission came teo
India in the course of a world tour that
they had undertaken to establish good-
will with all countries.

Shri Rathnaswamy: May I hnow
whether as a result of the visit of the
Mission to India we are getting any
experts from Japan to help in the
;ie;rielopment of cottage industries in
ndia. .

Shri Karmarkar: Matters of coms
mon interest to both the countries were
discussed. I am not aware that this
matter arose directly out of the talks.

Shri Rathnaswamy: May I know whe-
ther any negotiations are going on with
the Japanese Government regarding the
?egili;xg of such Japanese experts te

ndia?

The Minister of Commerce and
Industry (Shri Mahtab): We had some
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discussion with the Mission with regard
to the development of small scale
industries here and I suggested to them
that they might loan to us the services
of a few Japanese experts to help us
in organising small-scale industries
yere. They promised to consider the
matter and help us as far as possible.

Shri R. Velayudhan: May I know
whether there was any discussion with
the Mission regarding the import of
Japanese cloth?

Shri Mahtab: There was no such dis-
cussion and there was no scope for that
kind of discussion.

Shri R. Velayudhan: Why?

Shri Mahtab: That was not the ob-
ject of the Mission.

Shri Shankaraiya: May I know whe-
ther there were negotiations with re-
gard to getting experts and techni-
cians from Japan to help us in our
heavy industries?

Shri Karmarkar: With a view to
satisfy hon. Members I might read out

the important matters discussed at the -

meeting.

*(1) Visit of Japanese industrialists
to India and the giving of technical
assistance by Japan to the small scale
industries in this country.

(2) The possibility of increased ex-
ports of iron ore. manganese ore and
coal by India.

(3) Either industrial collaboration
with industrial enterprises and trans-
port projects or in the elternative pro-
duction of manganese in India.

(4) Possibility of export of steel
items such as billets and scrap iron
by Japan to India.”

EMPLOYMENT OoF CHILD LABOUR

*2756. Shri Sanjivayya: (a) Will the
Minister of Labour be pleased to state
how many cases of contravention of
Article 24 of the Constitution were
brought to the notice of Government?

(b) If so, what actiqn was taken in
those cases?

The Minister of Labour (Shri Jagjivan
Ram): (a) and (b). Enquiries already
made of the State Governments have
shown that children below the pre-
scribed age are being employed gen-
erally in small establishments not
covered by the Factories Act. 'The
attention of the hon. Member is, in this
connection, invited to the reply given
to the Starred Question No. 1523 put
by Shri V. C. Kesava Rao on the 31st
March, 1949 and the statement laid on
the Table of the House and printed as
annexure No. 12 to Appendix 1I to the
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Parliamentary Debates, First Session
(February—April, 1950) and also to
the answer given to the Unstarred
Question No. 131 of Shri R. X. Sidhva
on the 24th March, 1950. Government
have since decided to amend the Em-
ployment of Children Act, 1938, so as
completely to prohibit the employment
of children below 15 years of age in any
occupation in port areas. Necessary
legislation is expected to be introduced
for the purpose in the current Session
aof Parliament.

Shri Sanjivayya: May 1 know whe-
ther the hon. Minister or any of his
officers visited any of the factories in
India incognito to detect such contra-
vention?

Shri Jagjivan Ram: It is rather
difficult to visit factories incogniito, I
have visited some of the factories
incognito before I became a Minister.

Shri Sanjivayya: May I know whe-
ther the legislation referred to by the
hon. Minister will be extended to agri-
cultural labour also?

Shri Jagjivan Ram: It is totally im-
racticable to extend it to agricultural
abour at the present stage.

Shri Rathnaswamy: Is the hon. Minis-
ter aware that children are employed
in several manufacturing industries?’

Shri Jagjivan Ram: There are a large
number of children employed in indus-
tries or establishments not covered by
the Factories Act.

Shri R. Velayudhan: May I know
whether the I. L. O. has fixed an age
regarding the employment of children

factories and whether India has
accepted the prescribed age?

Shri Jagjivan Ram: It my hon.
friend has followed the answer he
would have found that we are going to
amend these Acts with a view to com-
ply with the Conventions of the I.'L. O.
The Factories Act is in consonance with
the Coinve?tion otdthﬁ I. L. O. but we
are going to amend the Employment of
Childrengs Act so that we cpan prevent
their employment in port areas.
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ROAD-ROLLING ENGINES

'*[2757, Shri B. 8. Arya: Will the
Minister of Works, Production and
: Supply be pleased to state:

(a) whether it is a fact that Gov-
. ernment have given contract for the
‘manufacture of road rolling engines to
“the firms known as Tata Marshals and
- Jessups; and

(b) if so, the number of Steam and
Diesel Rollers supplied by them up
till now])

The Minister of Works, Production
and Supply (Shri Gadgil): (a) Yes, Sir.

(b) 639 Steam Rollers and 364 Diesel
Rollers.

Shri Krishnanand Rai: May I know
whether this firm is an Indian or a
foreign firm and whether any tender
was Invited for this work?

Shri Gadgil: It is both a foreign and
Indian firm. As regards invitation of
tenders I may inform the hon. Member
that this contract was entered into
during war time and it seems a Mission
was Invited from England and as a
result of that Mission’s report a con-
tract was placed with this combination
for 950 Steam Rollers and 475 Diesel
Rollers. out of which they have already
delivered 639 Steam Rollers anc 364
Diesel Rollers The first Steam Rcller
was set in operation by my hon. friend
Dr. S. P. Mookerjee.

Shri Krishnanand Rai: May I know
-where this firm is situated?

Shri Gadgil: It is situated certainly
.in India, at Calcutta.

Shri Kamath: From the figures avail-
able is the hon. Minister in a position
to state whether Government's annual
demand for Steam Rollers has been
increasing or decreasing during the
last three years?

Shri Gadgil: I do not know what
happneed in the political sphere but so
far as the industrial sphere is con-
cerned the demand is adequately met
by what we manufacture here and if
it is not met, then import is permitted.

Shri Kamath: Has the annual
demand been increasing or decreasing
-during the last three years?

Shri Gadgil: I want notice.

' Pandit Manishwar Datt Upadhyay:
“Has there been any revision in th’e
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rice after the contract was entered
nto?

Shri Gadgil: The price of the Road
Roller had been provisionally fixed at
Rs. 37,500. While the actual cost of a
Steam Roller is likely to be near about
this figure, the cost of a Diesel Raller
is likely to exceed this minimum. The
approximate cost worked out en the
basis of information furnished by
Messrs Jessop & Co. Ltd. comes te
Rs. 49,600. A sub-committee consisting
of representatives of the Ministries of
Transport, Finance and Defence and the
D. G. S. has been constituted to' go
into this whole question of cost ac-
counts of the manufacture of Road
Rollers and suggest final prices for the
Road Rollers. '

WRITTEN. ANSWERS TO QUESTIONS

GOVERNMENT PRINTING PRESSES

*2758. Shri Raj Kanwar: Will 1he
Minister of Works, Production and
Supply be pleased to state:

(a) whether the Government Print-
ing Presses at Calcutta, Delhi, Simla
and Aligarh are being worked on com-
mercial lines or as self-contained De-
partments of Government; and

(b) if they are administered on com.
mercial lines, what has been the profit
or loss on their working during each
of the last three years?

The. Minister of Works, Production
and Sapply (Shri Gadgil): (a) The
Government of India Presses are run
as a “Service” Department and not as
a “‘commercial” Department. The ex-
penditure incurred on printing work
relating to the Commercial or paying
Departments e.g. Railways and Posts
and Telegraphs Departments is how-
ever distributed over those Depart-
ments in accordance with the Costing
System lald down by Government for
the purpose.

(b) does not arise.
FOREIGN INVESTMENT IN TeEXTILE MiLs

*2759. Shri K. Vaidya: (a) Will
Minister of Commerce u:d) lldll!:rhye
be pleased to state the total invest-
ment of the United Kingdom, United
States_ot America and other foreign
countries in textile mills in India?

(b) What was the total producti
of these mills in 1949 and 19‘.’:0? uction

(c) What proportion did it bear
%h‘e“ t’otal production of textiles 2
ndia?

(d) How much of their
was exported in 1949 and ID%MR
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The Minister of Commerce and

(Shri Mahtab): (a) Rs. 95

million of U. K. only. No investment

in the cotton textile industry has been

made by any other foreign country in-
cluding U. S. A.

(b) to (d). A statement is placed
on the Table of the House. [See Ap-
pendix XX, annexure No. 34.]

PETROLEUM (IMPORT)

*2760. Shri K. Vaidya: (a) Will the
Minister of Works, Production and
‘Supply be pleased to state the total
quantity of petroleum that was import-
ed into India in 1949 and 1950, and
from which countries?

(b) Which are the main Agencies
‘that import petroleum into India and
v}zlhat? is the total capital invested by
them

(c) How many of these Agencies are
Indian and how many are foreign and
what are their nationalities?

The Minister of Works, Production

and Supply (Shrl Gadgil): (a) In the

years 1949 and 1950 2,788,190 tons and
2,946,181 tons respectively of major
petroleum products were importied from
Iran, Bahrein, Rastanura, Sumatra,
Singapore, Indonesia etc.

(b) There are 4 main oil companies
operating in India who import petrol.
Their names are:

(1) Burmah-Shell OQil Storage and
Distributing Co. of India Ltd.

(2) Standard Vacuum Oil Co.
(3) Caltex (India) Ltd.
(4) Indo-Burma Petroleum Co. Ltd.

The total net investment in India of
the foreign oil companies is about Rs. 21
crores.

(¢) Two of the above Agencies are
British and two American.

FOREIGN PARTICIPATION IN INDUSTRIAL
PROJECTS

*2761. Shri Syamnandan Sahaya: (l:;)
Will the Minister of Commerce and In-
dustry be pleased to state how many
cases of industrial projects with foreign
participation have been filnalised during
the last two and a half years?

(b) What is the total capital required
for those projects and how much out
of it is to be invested by foreign parti-
cipants?

‘(c) What are the names of the in-
dustries in which foreign participation
has been made. the terms and condi-
tions of participation and the kind of
goods they will manufacture?
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(d) In what form has foreign par-
ticipation in the capital been madae.
whether in cash or in the shape of
plant and machinery?

The Minister of Commerce and
Industry (Shri Mahtab): (a) During
the years 1948, 1949, and 1950, 88 cases
of industrial projects were finalised.
Out of these 5 cases were rejected.

(b) Total capital applied for was
Rs. 22'67 crores, out of which Rs. 10-47
crores was to be contributed by foreign-
ers.

(c) Automobiles, Bicycles, Textile
Machinery, Sewing and Gramaphone
Needles, Electrical Goods, Non-ferrous
Metals, Agricultural Machinery Paints,
Paper and Boards, Chemicals, Drugs
and Pharmaceuticals, Leather Goods.
Raw Film, Woollen, Vanaspati, Sports
Fg%téds, Photographic Materials and

'ood.

The terms and conditions of foreign
participation in all these cases were
that the major interest in ownership
and effective control in such companies
would be in the hands of Indians:
Indians would be trained in the res-
pective industries at Lheir principal
factories in India or abroad. Other
considerations were that the companies
must have definite manufacturing pro-
grammes, and that the foreign parti-
cipants should fully co-operate with
the Indian firms in giving them tech-
nical assistance.

(d) Both in the shape of cash and
plant and machinery.

FESTIVAL OF BRITAIN

*2762. Shri Sanjivayya: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether India has been given a
stall to exihibit her commodities
during the Festival of Britain; and

(b) if not, why not?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No.

(b) The Festival of Britain is-not an
industrial or trade exhibition and no
space is being let to individual exhi-
bitors. Industrial products displayed
in the various Sections of the Festival
are to be selected to illustrate general
theme such as the development of trans-
port and communications in the pust
century, with particular reference to
the part which the U. K. has played.
There will be no Commonwealth Sec-
tion as there is at the British Industries
Fair, although it is possible that certain
themes may require illustration with
materfal drawn from Commonwealth
countries. Such material would
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gourse be drawn on the basis of the
theme concerned and not of an indi-
vidual firm or corporation.

BUILDING FOR SUPREME COURT

¢2763. Shri Ramaswami Naidu: (a)
Will the Minister of Works, Production
and Supply be pleased to state whether
Government propose to construct a
building for the Supreme Court of
India?

If so, what is the estimated

(b)
cost of the building?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). No decision has yet been taken
in this matter and I would invite the
attention of the hon. Member 1o my
reply to Unstarred Question No. 16 by
Shri R. K. Sidhva on the 25th Novem-

ber, 1950.
REecEIPTS FROM THE “CARE”

*2764. Shrimati Velayudhan: Will
the Prime Minister be pleased to state:

(a) the number of parcels of food
and clothing and the number of ploughs
received by India from the “CARE"
(Co-operative for American Remit-
tances to Europe); and

(b) to whom they were distributed?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) The num-
ber of parcels reccived from ‘CARE’ is
as under:

(i) food 3336.

(il) Clothing 267.

(iii) ploughs 300.

(b) The food and clothing parcels
were distributed to persons and organi-
sations specified by the donors and to
various relief organisations including
refugee camps in India. As regards
ploughs, 260 were sent to the major
States for distribution to needy farm-
ers and the remaining 40 were distri-
buted by ‘CARE’ and the Government
of India.

TRADE MARKS REGISTRATION

*2765. Shri Meeran: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total number of applications
received by the Trade Marks Registry
Office Bombay, from persons, firms or
Companies carrying on business in the
State of Madras, for the registration
of their Trademarks, ever since the

resent Trade Marks Act came into
orce;

(b) how many of them have been
disposed of:

(c) how many of these applicants
failed to cute their applications
till the ; and
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(d) how many preferred appeals to-
the Higlr Court, Bombay against the
decision of the Trade Marks Registry?’

The Minister of Commerce and:
Industry (Shri Mahtab): (a) to (d).
The information is being collected and
will be laid on the Table of the House-
in due course.

APPEALS BEFORE LABOUR APPELLATE
TRIBUNAL

*2766. Shri Venkataraman: Will the-
Minister of Labour be pleased to state:

(a) the number of appeals filed be-
fore the Labour Appellate Tribunal
since its constitution;

(b) the number of appeals flled by
the employers and the workmen out
of the total appeals filed; and

(c) the number of cases in which
stay of operation of the Awards was
granted?

The Minister of Labour (Shri Jag-
jivan Ram): (a) The number of ap-
peals filed before the Labour Appellate
Ilrfl’bunal till the 31st March, 1951 is

(b) 170 by Labour and 245 by Em-
ployers.

(c) Stay was granted in 33 cases.
IMPORT APPLICATIONS FROM HYDERABAD

*2767. Shri 8. V. Naik: (a) Will the
Minister of Commerce and Industry be
pleased to state how many applications
for the import of capital goods, con-
sumer goods and raw materials were
received from Hyderabad State during
1950 and 19517

(b) How many of these were re-
ceived through the Hyderabad Govern-
ment and how many were received
direct?

(¢) What is the value in each cate-
gory?

. (d) How many of these were sanc-
tioned and what was their value in
each category?

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (d).
No separate record is maintained of
applications received from importers
residing in various States in the coun-
try. Hence the information asked for
in the question is not available.

ART AND RAW SIiLK (IMPORT LICENCES)

*2768. Shri S. V. Nalk: (a) Will the
Minister of Commerce and Industry be
pleased to state how many licences for
the import of Art silk and raw silk
were issued during 1950 apd 1951, for
we Hyderabad State?
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(b) Of what value were these im-
port licences?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Two
licences for import of Art Silkk Yarn
and six licences for Raw Silk were
issued for the Hyderabad State during
1950. No licences for import of these
;;oods for that State have so far been
gsued during the current year.

(b) Two licences for art silk yarn
valued at Rs. 1,00,000 and Rs. 13,44,000
were granted to M/s. Indian Commer-
cial Syndicate, Hyderabad, Dn., and
to the Hyderabad Guvernment res-
pectively in 1950; while six licences
valued at Rs. 9,05,855 were issued for
raw silk to the Hyderabad Government
in the same year.

Crss FROM ORISSA COLLIERIES

*2769. Shri B. K. Pani: Will the
Minister of Labour be pleased to state:

(a) the total amount recovered as
coai cess from the collieries lying in
the State of Orissa since its introduc:
tion;

(b) the total amount spent till the
end of financial year 1950-51 in differ-
ent Labour Welfare Works; and

(¢) whether any fresh scheme is to
.be undertaken in the current financi-

12 P8

3 APRIL 1081

Written Answers F 7]

al year in these collieries in welfare
works and if so, the estimated sum to
be spent?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) Rs. 4,035,000 approxi-
mately excluding the amount spent by
the local authorities in Talcher before
the administration of the Welfare Fund
was taken over by the Coal Mines
Welfare Commissioner in July, 1949.

(b) Rs. 58,000 approximately, again
eycluding the amount spent by the
local authorities.

(c) Yes. About Rs. 2,30,000.

MANAGEMENT OF Snu-ovn'un
CoLLIERIES

171. Shri Nasiruddin Ahmad: (a)
Will the Minister of Works, Production
and Supply be pleased to state the de-
cision of Government in regard to the
.agnagement of different State-owned
Collieries including un-economic ones?

(b) Are they going to be managed
by a Board of Directors constituted
under the Indian Companies Act or
duly constituted Corporations or by a
Board of Management working direct-
ly under Government?

The Minister of Works, Production
and Supply (8hri Gadgil): (a) and (b).
The question is under consideration.
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PARLIAMENT OF INDIA
Wednesday, 4th April, 1951

The House met at a Quarter to Eleven
of the Clock.

[MRr. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
INDIAN STEAM-SHIP COMPANIES

*2770. Shri Sidhva: Will the Minister
of Transport be pleased to state:

(a) the number and names of steam-
ship companies owned by Indians in
India; and -

(b) how many steamers, each of
t!;;;n own, and on what routes they
ply?

The Minister of State for Traasport
and Railways (Shri Santhanam): (a)
and (b). There are at present 22
Indian shipping companies. A state-
ment giving the details asked for by
the hon. Member is laid on the Table
»{ the House.
annexure No. 35.]

Shri Sidhva; These twenty-two com-
panies according to the list have got
ninety-two ships. The highest belongs
to the Scindia Steam Navigation
Company with thirty-three, and Bom-
bay Steam Navigation Company has
twelve—that is also Scindia’s, May I
know whether any of these companies,
particularly the Bharat Line Ltd,,
Bombay, had asked for a loan for the
building of ships and it was refused
by the Government?

Shri Santhanam: Many of these
compunies are asking for loans. The
Government are considering each
application according to its merits.

' Mr. Deputy-Speaker: May I suggest
this to hon. Members? The hon. Mem-
ber who has tabled this c}uestlon asked

e names of steamship companies
swned by Indians and how many
13 PS.

[See Appendix XX,
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steamers each of them own, etc. If he
only wanted information regarding
loans etc. he ought to have tabled that
question. I can understand other hon.
Members intervening and asking sup-
plementary questions. But the very
Member who asks the question does
not include these items on which he
requires information., And often no
Minister can give answers to such
questions ‘without notice. There is no
purpose in going over rovingly and
asking supplementary questions by the
Member who has himself tabled the
question and not including those items.

Shri Sidhva: It arises out of this
that he has given me the list now and
I find from this list that certain small-
er companies which wanted to pur-
chase more ships are not given pre-
ference whereas big shipping compa-
nies like Scindias which already own
;,1 large number of ships are given the
oans.

Mr. Deputy-Speaker: Loan is cer-
tainly a matter with respect to ‘vhich
the hon. Member can ask a question.
But he must have contemplated all
that earlier. Loan is an important
matter how many companies have
been given loans, why some discrimi-
nation is made in this respect, why
smaller companies are not encouraged
etc. It is a matter by itself whi¢h can
be a subject-matter of discussion in
this House. But I do not like in the
guise of merely asking supplementary
questions the whole range of .team-
ship companies should be thrown
open for discussion.

Shri Sidhva: Let the Minister say
that he has no information.

Mr. Deputy-Speaker: It is equally
the duty of the Chair to see that ir-
relevant mgtter is not introduced in
the House.

Shri Sidhva: .It is 8 new proceduﬁ
With due deference to you, we ne-o
been asking such 3
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Mr. Deputy-Speaker: If the hon.
Member is not able to find scope with-
in this question for any supplemen-
taries he can proceed to the next ques-

on.

Shri Sidhva: Arising out of part (b)
as to the number of steamers and the
routes on which they ply, may I know
whether it will be permissible for me
to ask between what ports the ships
are running and whether further shi{)s
will be available, or whether I should
confine myself to the ships and the
routes?

Mr. Deputy-Speaker: The hon. Mem-
ber will digress today, but he will bear
it in mind for the future. Evidently
he is not prepared.

Shri Sidhva: May I know whether
the Bharat Line Ltd. asked for loan
for one ship and they were refused
that loan and Scindias was given pre-
ference? Is it correct?

Mr. Deputy-Speaker: Has the hon.
Minister got the information?

Shri Santhanam: I do not know
what exactly he wants. Whether the
Bharat Line asked for a loan of capital
money or what exactly is the question
lt‘hat he wants me to reply, I do not

now.

Shri Sidhva: For the ship that was
already built in izagapatam they
wanted to give half the amount and
wanted half from the Government.
But they were not given the share and
Scindias was given.

Shri Santhanam: That is a matter
which is still under consideration.

Dr. Deshmnkh: What steps have the
Government taken to see that all the
ships that are built in the Vizagapatam
yard are not monopolised by the
Scindias because they are the biggest
bidders and to see that other compa-
nies are also given a chance of getting
new as well as old ships?

Shri Santhanam: The allotment is
to be made by the Government of
India after consideration of all matters
and in order that the shipping trade
of India may be best served.

Dr. Deshmukh: Is it not a fact that
80 far most of the ships are going to
Scindias and the other people have
not been given a chance? Would he
be pleased to consider the facts and
see that a fair allotment is made to
other companies also?

Shri Santhanam: A fair allotment is
made.

Shri Hussain Imam: Is the hon.
Minister in a position to say as to how
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many Indian-owned ships sank last
year and what compensation, if any.
Government paid to these shipping
companies?

Shri Santhanam: Sir, I have no sta-
tistics of the mortality of ships with
me.

Mr. Deputy-Speaker: Next question,
Dr. Ram Subhag Singh.

Dr. Ram Subhag Singh: I would like
to inform you, Sir, that this question
was replied to by the hon. Minister
sg'mettime back—a question to this
effect.

Mr. Deputy-Speaker: So the hon.
Member does not press this question.
Next question, No. 2772.

.ScHEDULED TIME FOR ATRCRAFTS

*2772. Shri Sidhva: Will the Minister
of Communications be pleased to
state:

(a) Whether any instances in which
aircrafts took off from aerodromes
»eyond the scheduled time have come
to his notice and if so. what action has
neen taken in the matter?

(b) Whether he is aware of any
complaints made to the Enquiry and
Reporting staff at the Dum Dum
aerodrome regarding delays in starting
aircrafts at scheduled time even when
they were ready to take off and 1if so,
what action has been taken in the
matter?

The Minister of Communications
, (Shri Kidwai): (a) Under the terms
of tire licences granted by the Air
Transport Licensing Board for the
operation of scheduled air transport
services, all delays of half an hour
and over are reported by the Operat-
ing Companies to the Board which
deals with such cases on merits.

(b) Yes. One such complaint was
received and has been enquired into.
No action has been taken.

Shri Sidhva: May I know whether
the complaint related to the concession
period allowed or it was beyond the
concession period, and what was the
concession period?

Shri Kidwai: On enquiry it was
found that the complaint was not
correct.

Shri Kesava Rao: May I know whe-
ther Government i{s aware that ~ the
Himalayan Airways take off their
planes beyond the scheduled time every
day? :

Shri Kidwal: I have no Information
here, but the hon. Member might be
correct.
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Shri Sidhva: May I know whether
the hon. Minister has made the state-
ment that all the aircrafts take oft
within the schedule time or that they
exceed the concession period of quarter
of an hour?

Shri Kidwai: I did not make the
statement that all the aircraft take off
within this time, but the complaint that
I have received from the hon. Member
Mr. Sidhva himself. that a plane started
75 minutes late, was not found to be
correct. It was only 18 minutes late.

Shri Kesava Rao: Is it not a fact
that most of the planes reach the des-
tination half an hour or one hour late?

Shri Kidwai: Sometimes they also
reach half an hour or fifteen minutes

early.

Mr. Deputy-Speaker: May I suggest
that there is no good putting such a
general question. It is not as it all
planes are late or that all are in time.
Specific questions may be put, if they
are very important. Otherwise, quest-
fons as to whether a particular plane
left late or early are all natters
which may be written to the hon.
Minister and the information easily
obtained instead of spending away
the time of the House.

Dr. Deshmukh: May I know if there
{s anybody in charge to see whether
the aircraft leave at the proper time
or not, and in the event of consistent
delay whether companies are pulled
up or any warnings issued to them?

Shri Kidwai: I have stated in my
reply that a concession period has been
given to every company. They can be
late up to half an hour. But beyond
that they have to report the fact and
also report the cause of the delay.

. Shri Sidhva: Is the concession time
half an hour or fifteen minutes?

Shri Kidwal: I have read in my reply
that the companies have to report to
the Afr Licensing Board if the plane
is delayed by more than half an hour.

Shri Sidhva: The hon. Minister
stated that my complaint was being
Investigated whether the aircraft was
15 minutes late and not 75 minutes
late. Is it a fact that the Director
General is still making enquiries in this
matter? If that is so, how does it
accord with that?

Shri Kidwai: The reply could have
been completed last evening.

Siarl Ramalingam Chettiar: Is the
Government aware that the scheduled
time for the starting of the aircraft
from Madras is a little too early and
all the mails from the South arrive
within half an hour of the time fixed
for the starting of the aircraft in
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Madras and will Government see that
the time is suitably modified so that
people need not wait for one full day
in Madras for catching the mail?

Shri Kidwai: I am thankful to the
hon. Member for the information and
I shall pass on this suggestion tc the
companies concerned.

RAILWAY INCOME FROM ADVERTISEMENTS

*2713. Shri S8idhva: Will the Minister
of Rallways be pleased to state:

(a) the total amounts received by
Railways from advertisements of all
kinds during the years 1948, 1949 and
1950, each year separately;

(b) which Railway earned the
largest amount; and

(¢) whether there is an advertise-
ment agency on behalf of the Railway
and if so, who represents it?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The total amount received by Rail-
ways towards advertisements of all
kinds during the years mentioned be-
low is as follows:

(In rupees)
1947-48 5,95.468
1948-49 7.41,218
1949-50 8.31,997
1950-51 8.13,224

(up to December 1950)

(b) The B. B and C. I. Railway
earned the largest amount.

(c) Advertisements are secured by
the Railways directly through inspec-
tors as well as through canvassers und
advertising agencies the selection of
which is made by the Railway Admin-
istrations.

Shri Sidhva: What are these agen-
cles? and what percentage they get, if
any

Shri Santhanam: I would
notice of that question.

Shri T. Husain: Will Government he
pleased to state the total amount spent
by Railways on advertisements of all
kinds during the years 1948, 1949 and
1950, each year separately and which
Railway has spent the largest amount?

Shri Santhanam: I do not think this
will be kept as a separate item of ex-
penditure. Some amount will be paid
as commission, some as salaries and
others as incidental expenses which
will go under separate heads. It will
not be possible to collect them.

Mr. Deputy-Speaker: They have not
got a separate account. .

require
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8hri R. Velayudhan: May I know
whether the expenditure on the Rail-
way Time-table for which the Govern-
ment is receiving advertisements is in
ta}tlu;?way more than the income from
a

Mr. Deputy-Speaker: The Railway
time-iable is itself self-supporting.

§bri Santhanam: 1 cannot say.

Mr. Deputy-Speaker: It is such a
small detail that the hon. Minister
cannot be expected to answer that.

Shri T. N. Singh: May I know in the
matter of publicity done on platforms
or on suburban trains there is any
uniformity of rates for advertisements
on the ditferent Railways? Also
whether any. estimate has been made
o ine lisses due to prevailing rates
for inseriiuns in Rosway time-tables as
compured with other publications?

Shri Santhanam: The rates varied
widely. Last year we had a confer-
ence of all the officers concerned. We
are trying (o bring the rates to a more
or less uniform standard. It is not
practicable to have absolute uniformi-
ty because some Railways offer better
scope for advertisements and some
advertisers choose particular Railways
where we can charge higher rates
‘while in other Railways, we cannot
charge the same rates.

Shri T. N. Singh: May I know whe-
ther in respect of these advertisements
it is considered necessary to have
differential rate on the basis of Rail-
way lines or a uniform rate on the
importance of the Stations?

Mr. Deputy-Speaker: Is it not a sug-
gestion for action? The hon. Minister
sald that having regard to the pecu-
liar cases of each line the quantity of
advertigsements they get. the rates have
to vary. He will certainly consider the
various matters suggested. Next ques-
tion, Mr. Bhargava.

Dr. Deshmukh: I want to ask =a
question. It concerns the morals of
youth,

Mr. Deputy.Speaker: The hon. Mem-
ber will kindly reserve it for the next
question. I have asked the hon.
Member to put the next question and
he has already stood up.

AERODROME OFFICERS

*2774. Pandit M. B. Bhargava: Will
the Minister of Communications be
pleased to state what is the number of
Aerndrome Officers and  Assistant
Aerodrome Officers in the employment
of the Government at present and
how many of these are Indians and
how many ‘pon-Indians?
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The Minister of Communications
(Shri Kidwai): 10 Aerodrome Officers
and 82 Assistant Aerodrome Officers.
All of them are Indians.

Pandit M. B. Bhargava: May I know
whether any additional Aerodrome
Officers and  Assistant Officers are
being recruited? If so, what is the
agency for recruitment? ‘

Shri Kidwal: The agency is the
Union Public Service Commission.

Pandit M. B. Bhargava: My question
was whether any additional officers are
being recruited?

Oral Answers

Shri Kidwai: I think every year we
send our requirements to the Public
Service Commission and they recruit
them. My impression is that some
have recently been recruited or they
have been interviewed and that we
may goet the lists soon.

Pandit M. B. Bhargava: Is any train-
ing given to these officers before they
take up their duties?

Shri Kidwai: Yes. They are given
training in the Allahabad Training

Centre.
Shri T. Husain: I want to know the
number of Aerodrome Officers and

Assistant Officers employed by the
Government of India at Patna.

Shri Kidwai: I do not think that
Patna is such a big station that it
will require a number of Aerodrome
Officers and Additional Aerodrome
Officers.

Shri R. K. Chaudhuri: Is any technie
cal qualifications necessary for the ape
pointment of an Aerodrome Officer?

Shrl Kidwai: May I read out the
qualifications that have been supplied
to the Public Service Commission?

Mr. Deputy-Speaker: The hon. Minis-
ter need not read the whole of the
qualifications. He may indicate
whether any technical qualifications
are necessary or not. That is enough.

Shri Kidwal: B.A., Graduate In
Engineering of a recognized university
or possesses qualifications recognized
by the U.P.S.C. for the Engineering
Service Examination of the Govern-
ment of India.

Mr. Deputy-Speaker: That is enough.
CusToMS BARRIERS BETWEEN STATES

*27715. Pandit M. B, Bhargava: Wil
the Minister of States be pleased to
state:

(a) whether

Customs barriers
exist at present

etween the Part B
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and Part A and C States in the Indian
Union;

(b) if so, what is the nature and
extent of such barriers;

(c) by which date and what stages
these barriers are intended to be re-
moved; and

(d) what progress has been made in
that direction so far?

The Minister of States, Transport

and Rallways (Shrii Gopalaswami):
(a) Yes. Inter-State transit duties are
levied by the Rajasthan, Madhya
Bharat, Saurashtra and Hyderabad
Governments.

(b) The Governments of the States
levy inter-State transit duties on goods
brought into or sent from their terri-
tories to the rest of India (except in
the case of Saurashtra where duty is
charged only on exports of articles).
These duties are levied according to
tariffs prescribed by them.

(c) These duties will be completely
abolished within a maximum period of
5 years from 1st April 1950. The
stages by which this is to be achieved
will be determined from time to time
with- reference among other things to
the extent to which the State is able to
replace the revenue lost by alternative
sources.

(d) In the case of Madhya Bharat
steps have been taken to replace
gradually the inter-State transit duties
by sales-tax. Import duty on most of
the items mentioned in the States’
Customs Schedule has been abolished
with effect from 1st May 1950 and 1st
October 1930, and sales-tax is being
collected on these articles.

The Hyderabad Government are
gradually reducing the scale of duty.
The rate of duty on imports into the
State has been reduced to the extent
of 25 per cent. on all general goods
and 40 per cent. on foodgrains, and
further reductions are under con-
sideration.

Pandit M. B. Bhargava: May I know
what is the machinery employed
determine the stages and the ex-
gentt 9ot reduction or the abolition of

uty?

Shri Gopalaswami: The Myderabad
Government?

-

Pandit M. B. Bhargava: In respect of
other States which is the machinery
which will determine the stages by
which the duty is to be abolished and
uniformity is to be brought about?

Shri Gopalaswami: It is the Govern-
ment of the State practically in all
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cases but as the reduction or variation
of these duties will affect their pur-
chases and the purchases have got to
get the approval of the Government of
India, the Government of India takes
g tpart in determining these rates of
uty.

Shri Dwivedi: May I know whether
the Government are aware that al-
‘though Customs duties have been abo-
lished in Vindhya Pradesh, there are
barriers still in existence between
Uttar Pradesh and Vindhya Pradesh?
Is the hon. Minister aware that these
barriers have proved to be more ad-
vantageous to the guards rather than
to the Government?

Shri Gopalaswami: I do not know
if these irregular levies are being con-
tinued. If things come to our notice,
weti shall certainly take the necessary
action.

Kanwar Jaswant Singh: Is it a fact
that within Rajasthan, in regard to
certain commodities, the scale of
customs duties has been increased?

Shri Gopalaswami: I am afraid I
should like to have notice of the
question.

Shri R. K. Chaudhuri: Is there any
customs barrier between Assam and
Manipur?

Shri Gopalaswami: No. It is only in
the case of the States that I have
mentioned, that customs duties as
between the States and what were
previously provinces of India have been
retained for a period of flve years. In
the case of other States. the Indian
States Finances Enquiry Comm'itee
itself recommended their abolition and
that has been carried out.

Shri Raj Bahadur: May I know what
is the effect of the imposition or con-
tinuance of these customs duties on
the industries in these respective
States? Is it beneficial or is it detri-

mental?

Shri Gopalaswami: It depends upon
the particular commodities. May be
that duties on particular commodities
affect the local industries, and in other
cases, not.

Shri Raj Bahadur: Is the Govern-
ment aware that there is a strong
public opinion against the continuance
of these duties?

Mr. Deputy-Speaker: That is why
they are being reduced gradually.

Sbri Huasain Imam: Could the hon.
Minister give us some idea as to the
amount of money lost by the States by
the abolition or reduction of these
dutfes?
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Shri Gopalaswami: All the States
put together?

Shri Hussain Imam: Separately for
each State.

Shri Gopalaswami: If the hon.
Member will put down a question, I
shall give the information.

Shri R. Velayudhan: May I know
whether the revenue gap in the
Travancore-Cochin State revenues has
been in any way compensated by the
Centre?

Mr. Deputy-Speaker: How does it
arise?

Shri Gopalaswami: The revenue gap
has been the subject of negotiations
between the Centre and the Travancore-
Cochin State and I believe a final
seitlement has been reached which has
been accepted by both the parties.

DEFACING OF STAMPS ON LETTERS

*2776. Dr. M. M. Das: (a) Will the
Minister of Communications be
pleased to state whether it is a fact
that the practice of defacing the
stamps of Air Malil letters to foreign
countries at the P.O. Counter in the
presence of the sender, has been dis-
continued and ! 80, why?

(b) Are Government aware that the
discontinuance of this practice has led
to an easy commitment of pilferage of
stamps?

The Minister of Communications
(Shri Kidwai): (a) No.

(b) Does not arise.

Dr. M. M. Das: May I know whether
Government is aware of the fact that
a large number of letters have been
fublished in the newspapers complain-
ng about pilferage of stamps on letters
that go to foreign countries?

Shri Kidwal: I am aware of that.

Dr. M. M. Das: May I know whether
the Government has got any machinery
at their disposal to ascertain the truth
of these complaints?

Shri Kidwai: I think the hon. Mem-
ber is aware that recently we raided a
certain place where we recovered
destroyed letters. The Special police
has been investigating into this matter.

Shrimati Velayudhan: May I know
whether the aitention of the hon.
Minister has been drawn to a sugges-
tion made by the Madras High Court
in a judicial pronouncement that

unching of stamps will reduce pil-
?erage in the initial stages?
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Shri Kidwai: I have seen a judgment
of the Madras Court where an ems-
ployee was punished for using used
stamps.

Dr. M. M. Das: May I know the
number of cases detected among the

_employees of the postal department

for pilferage of stamps?

Shri Kidwal: I have no figures with
me. Recently some arrests have been
made in Calcutta. In Bombay, we raid-
ed a Press and arrested certain
persons who were printing our Five
rupee stamps. We also intercepted
some parcels in Assam where these
forged stamps were sent.

Dr. V. Subramaniam: Is the hon.
Minister aware that in the case of
local letters, stamps are occasionally
not being defaced in Delhi?

, Shri Kidwal: We ‘have received such
complaints.

MiINISTRY OF COMMUNICATIONS (INCOME
AND EXPENDITURE)

*217%7. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Communications be pleased to state
what head of the Ministry of Com-
munications brings the largest amount
of revenue and under what head the
expenditure is the largest stating the
amount in each case?

(b) What is the amount of expendi-
tune on salaries and emoluments of
the staff including that of attached
and subordinate offices?

(c) What is the ratio of the amount
referred to in part (b) to the entire
expenditure?

(d) What is the income from the
telephone system in the year 1949-50?

The Minister of Communications
(Shrl Kidwal): (a) The Posts and
Telegraphs Department brings the
largest amount of revenue: this De-
partment also incurs the largest
amount of expenditure. The total re-
venues and expenditure of this Depart-
ment for the year 1950-51 are Rs. 35.53
crores and Rs. 3246 crores res-
pectively.

(b) Rs. 24:34 crores approximatety
during 1950-51.

(c) 2:3
(d) Rs. 7-70 crores.

Mr. Deputy-Speaker: As far as possi-
ble, may I suggest to hon. Members
that questions like this, answers for
which could easily be had from tne
Administration Reports, ought not w
tbek put and the time of the House
aken.
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Shri Soadhi: Or un-starred questions
may be sent.

Mr. Deputy-Speaker: Either un-
starred questions may be put or with
some care and trouble, they may go
to the Library and get the information
fyom the Administration reports.
What I would like to impress upon
hon. Members is this. 'hey must
exhaust all sources of information
before they give a particular question.
It is only such questions that must be
answered on the floor of the House,
to which the atlention of the hon.
Minister has to be drawn, and answers
for which could not be easily available

-except through the agency of the -

Ministers and the agency of questions.

The Minister of State for Rehabili-
tation (Shri A. P. Jain): You niay
instruct your office to scrutinise
questions of this type and you may not
allow such questions.

Mr. Deputy-Speaker: I would like
the hon. Members to take that res-
ponsibility themselves.

Dr. Deshmukh: May I make a sub-
mission, Sir? There is a very large
number of questions which are already
disallowed. I would not be surpris-
ed if the percentage of admitted
questions in some cases does go down
to 15 per cent. or 20 per cent. All
the care that you are suggesting s al-
ready exercised. My hon. friend (the
hon. Shri A. P. Jain) having ceased
to put questions is not aware of ques-
tion being disallowed. All these
considerations are borne in mind by
the office a little too much. I would
say they err on the other side, not on
the right side.

Mr, Deputy-Speaker: I am thankful
to the hon. Members for their
suggestions.

Pandit Munishwar Datt Upadhyay:
May I know in what cities of U.P.
there is no automatic system of tele-
phone up till now?

Shri Kidwai: I can reply the other
way. Automatic system is available
in Allahabad. Kanpur and at a small
place like Barabanki.

Pandit Munishwar Datt Ufadhya.y:
May I know when we are likely to
have it in Lucknow?

Shrl Kidwal; We have no proposal
to have the automatic system in
Lucknow in the next few years.

Shri Sondhi: Did the hon. Minister
mention Barabanki?

Shri Kidwal: Yes.
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Shri Soadhi: I= that the hon. Minis-
ter's native town?

Shri Kidwal: Yes; that is why I
mentioned it.

Shri Chattopadhyay: The hon. Minis-
ter said that the Posts and Telegraphs
Department is running at a profit.
May I know what are the different
items handled by the Posts and Tele-
graphs Department like post-cards,
envelops, money orders, insurance and
other things which run at a loss?

Shri Kidwai: I think only letters
bring some profit to the Posts and
Telegraphs Department. Money
orders, and registered letters are caus-
ing some loss. 1 think we are having
a debate on the Budget; this will be
explained.

SURPLUS STORES

*2778. Prof. K. T. Shah: Will the
Minister of Communications be pleased
to lay on the Table of the House a
statement showing the total value of—

(i) the Stores, vehicles, planes, and
equipment in the possession of the
Ministry found to be useless, un-
serviceable, lost, or declared “Surplus”
to requirements, in 1847-48 (Post-
partition), 1948-49 and 1949-50;

(ii) the realisations out of Stores or
vehicles declared {o be ‘surplus”,
damaged, or otherwise unserviceable,
and so put up for disposal, and dis-
posed of to other Ministries of the
Government of India, other State Gov-
ernments, or to the public; and

(lii) the Stores, vehicles or equlr-
ment lost, or otherwise found unavall-
able on stock-taking, or any other
similar check, in 1947-48 (Post-parti-
tion), 1948-48 and 1949-50?

The Minister of Communications
(Shri Kidwal): In the Departments
with which the Communications Minis-
try is concerned. there has been no
case of stores, vehicles or other eguip-
ment declared ‘surplus’ to require-
ments. In regard to material being
found unserviceable. in a big Depart-
ment like, say, the Posts and Telegraphs
Department. some item of ' equipment
or other will be constantly becoming
unserviceable due to constant use in
the normal day-to-day working and it
is very difficult to furnish information
of all such items. Particulars of thase
cases are however being collected and
will he lald on the Table of the House
as soon as they are avallable.

Shri Shiva Rao: Has the attention of
my hon. friend, the Minister, been
drawn to the existence of substantial
quantities of new copper coils in the
surplus stores of the various military
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depots, and has any attempt been made
by my hon. friend, the Minister, to
utilise these copper coils?

Shri Kidwai: Yes.  Wherever we
come to know that in the Disposals
some material is available that could
be of service to the Department,
officers are sent there and if they find
that the material is serviceable, they
take it over.

SURPLUS STORES

*2779. Prof. K. T. S8hah: Will the
Minister of Rallways be pleased to lay
on the Table of the House a state-
ment showing the total value of—

(1) the Stores and Equipment in the
possession of the Ministry found to be
useless, unserviceable, lost, or declar-
ed “Surplus” to requirements in 1947-48
(Post-partition), 1948-49 and 1949-50;

(1i) the realisations out of Stores
declared to be “surplus”, damaged, or
otherwise unserviceable, and so put up
for disposal and disposed of, to other
Ministries of the Government of India,
other State Governments, or to the
public; and

(i) the Stores lost, or otherwise
found short on stock-taking, or any
other similar check. in 1947-48 (Post-
partition), 1948-49 and 1949-50?

The Minister of State for Transport
and Rallways (Shri Santhanam): A
statement containing such of the infor-
mation required by the hon. Member,
as it has been possible to collect, from
railways. is laid on the Table of the
House. [See Appendix XX, annexure
No. 36.]

Information concerning the B.B. and
C.I.. and Mysore Railways has not so
far been received, but will be supplied
to the hon. Member in the form of a
supplementary statement when it has
been collected.

Prof. K. T. Shah: What is the pro-
portion of the stores declared surplus
to requirements as compared with the

. total value of the stores held? I want
the information for the year 1949-1950.

Shri Santhanam: The annual con-
sumption of stores, including the grain-
shops is Rs. 100 crores. The hon.
Member mny calculate the percentage
for himself.

Prof. K. T. Shah: Is it a fact that
even when stores are declared surplus
to re-uirerieats, new stores of the
same kind are purchased?

Shri Santhanam: It is quite possible
that in one Rnilway a particular arti-
cle may be declared surplus while
another Railway may be purchasing it.
But we have set up a stores enquiry
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committee which is going into the
details of all these matters and we
expect its report shortly,. We are
taking all possible steps to prevent any
such duplication.

Prof. K. T. Shah: From the State-
ment I find that stores valued up to
Rs. 25 lakhs to Rs. 30 lakhs are
declared as either lost or unaccounted
for. May I know whether any steps
are taken by the Ministry to check
this evil? I ask this question parti-
cularly because for the three years
that I have asked for the figures
1947-48 (post-partition), 1948-49 and
1949-50 these figures of stores lost or
unaccounted for, instead of going
down, have actually risen from year to
year? Last year it was over Rs. 35
lakhs and the year before that it was
Rs. 23 lakhs and odd and earlier it
was Rs. 9,87,000. Previously at least
we had the excuse that the officers
concerned had all gone; but what is
the reason now?

Mr. Deputy-Speaker: The hon. Mem-
?}frtmay put the question and stop at
at.

Shri Santhanam: Part of the ex-
planation or reason for that is this.
Our accounting and checking have
been made more rigorous and the
figures are now more reliable for the
recent years. In 1947-48, the whole
thing was in a state of break-down and
probably figures were not so accurate
as for the year 1949-50. We are
taking all possible steps to investi-
gate into each major article which is
missing or which is found damaged
and the Railway Administrations have
been instructed 1) take the fullest care
to prevent such things.

Shri Hussain Imam: May I know
whether articles declared surplus are
disposed of by the same department
that declares them surplus or are they
made over to the disposal section of
the Industry and Supply Ministry?

Shri Santhanam: It all depends on
the articles concerned. Some of the
articles like steel scraps etc. are hand-
ed over to the Steel Controller for:
disposal. Some other articles may"
be directly disposed of by auction, if
they are like junk or other such things
which are not likely to be of use to
anybodf'. It all depends upon the
particular article.

Shri Sondhi: In view of the fact that
the check on the Railways is more
efficient this year and we are likely
to be much more efficient next year,
is this figure of stores lost or unac-
counted for likely to go up still further?

Shri Santhanam: Well, it may be, I
cannot say anything now.
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Shri Syamanandan Sahaya: The hon.
Minister stated that the figures this
year are accurate. Are we to take it
that the figures for the previous years
were inaccurate? If so, will the hon.
Minister be pleased to state what are
the justifications or grounds for con-
sidering the previous figures to be in-
accurate and the present figures to be
accurate?

Mr. Deputy-Speaker: The whole day
may be occupied in answering that
question, I am afraid.

Shri Santhanam: In 1947-48, as hon.
Members know, thousands of employees
of the Railways were going to Pakistan
and thousands were coming from
Pakistan and the whole railway
system was in a state of dislocation
and it is not surprising to find that
there was not the same degree of
accuracy in those disturbed years as
now.

Shri Sidhva: Arising from part (ii)
of the question, may I know what is
the value of the stores declared un-
serviceable and now included in the
surplus?

Shri Santhanam: If the hon. Mem-
ber will look into the Statement, he
will find the information in
column (ii).

Shri Sidhva: What is the total value
of such stores, if the hon. Minister has
no objection?

Shri Santhanam: For 1947-48 (post-
partition) it 1s Rs. 4581 lakhs, for
1948-49 it is Rs. 120-23 lakhs, and for
1949-50 it is Rs. 8351 lakhs. These
figures consist partly of surplus and
partly of unserviceable stores.

Shri Sidhva: I  wanted
figures, Sir.

Shri Santhanam: I have not got the
break-up, Sir.

Shri A. C. Guha: The hon. Minister
has said that some of the surplus
stores are disposed of by the same
Railway administration and are not
being sent to the Disposals section.
Does the office or the officer which
declares the stores to be surplus, also
sell them?

Shri Santhanam: There are very
elaborate rules laying down the proce-
dure for declaring articles to be sur-
plus and for their disposal. State
Railway Code, Chapter XXII may be
looked up by the hon. Member for
further information on this matter.

Pandit Thakur Das Bhargava: Sir,
what is the explanation for the rise in
the figures in 1949-50 as against those
for 1948-49?

separate
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Shri Santhanam: We began to tighten
up our stores organisation in the
beginning of 1949 and so the total of
surplus and unserviceable stores for
1949-50 is more than for 1948-49.

Pandit Thakur Das Bhargava: I am
asking about the unaccounted for
avticles.

Shri Santhanam: 1 have given the
figures here and if the hon. Member
wants any further information, I shall
be glad to get it from the individual
railways concerned. These figures
here are collected from all the railways
and they are the consolidated figures.
Some railways may have less and
others more of these surplus or un-
serviceable articles.

Prof. K. T. Shah: The Statement
gives the figures for the various rall-
ways also.

Shri Santhanam: As I said, if the
hon. Member wants further informa-
tion on any particular railway, I ghall
be glad to get it for him.

Prof. K. T. Shah: Sir, the hon.
Minister has explained the positlon as
regards the year 1947-48. But the
figures for 1949-50 are higher than
those for 1948-49. What is the reason

for this increase?

Shri Santhanam: I am prepared to
go into the whole question. But I have
not got any particular answer ready-
for this question.

hri Hussain Imam: Sir, on a matter
otsprocedure. The Statement which
the hon. Minister says he has laid on
the Table of the House in reply to this
question, is avalilable only to the hon.
Member who has put the question.
Others who are interested in the ques-
tion do not get the benefit of that
Statement. It is not available to
them. May I request that steps may
be taken to lay more copies of the
Statements on the Table of the House
so that other hon. Members who may
be interested in the question may be
able to see it?

Mr. Deputy-Speaker: The hon. Mem-
ber has evidently forgotten that a
copy of the Statement is being kept in
the Notice Office, that is besides the
copy supplied to the hon. Member who
has put the question. That copy in
the Notice Office is there for the infor-
mation of all hon. Members. That is
as good as placing it on the Table of
the House.

Shri Sidhva: Is it put on the Notice-
Board?
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Mr. Deputy-Speaker: No, it is placed
in the Notice Office. Any hon. Mem-
ber anxious to see it can look at it in
the Notice Office.

Maulvi Wajed All: May I point out,
8ir, that only one copy is kept there
in the Notice Office and that is not at
all adequate? Could you see that more
copies are kept there for the use of hon.
Members?

- Mr. Deputy-Speaker: Yes, that can
be done. More copies can be kept in
‘the Notice Office.

SURPLUS STORES AND EQUIPMENT

*2780. Prof. K. T. Shah: Wil the
Minister of Transport be pleased to
lay on the Table of the House a state-
ment showing the total value of—

(1) the Stores and Equipment in the
possession of the Ministry of Trans-
Fort found to be useless, ungerviceable,
ost, or declared “Surplus” to require-
ments in  1947-48 (Post-partition),
1948-49 and 1949-30;

(ii) the realisation out of Stores
declared to he “surplus”, damaged, or
-otherwise unserviceable, and so put
up for disposal and disposed of, to
other Ministries of the Government of
India, other State Governments, or to
the public; and

(ili) the Stores lost, or otherwise
found short on stock-taking, or any
other similar check, in 1047-48 (Post-
partition), 1948-49 and 1949-50?

The Minister of State for Transport
and Rallways (Shri Santhanam): A
statement giving the details asked for
is placed on the Table of the House.
[See Appendix XX, annexure No. 37.]

ADMINISTRATION OF MAJOR PORTS

*2781. Dr. Ram Subhag Singh: Wil
the Minister of Transport be pleased to
state whether the Government of India
contemplate to Introduce a single
Central Act for the administration of
all major ports of this country?

The Minister of State for Transport
and Railways (Shri Santhanam): No.
What the Government of India at
present contemplate is to promote a
single Central Act for the administra-
tion of the major ports in the country,
other than Bombay, Calcutta and
Madras.

Dr. Ram Subhag Singh: Sir, is it a
fact that certain port authorities have
suggested to Government to introduce
a central Act for the administration of
all the major ports?

Shri Santhanam: Probably the hon.
Member refers: to a sentence {n the
Report of the Select Committee on the
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Ports Bill. The suggestion was made
and the matter was explained to the
members of the Select Committee.

Dr. Ram Subhag Singh: I did not
mean members of the Select Commit-
tee, but some port authorities. Did
the port authorities made a suggestion
that a single Central Act should be
introduced for all the ports?

Mr. Deputy-Speaker: The Report of
the Select Committe is before hon.
Members and they will be getting
ample opportunities to discuss the
whole matter.

Shri Santhanam: No port authority,
so far as I am aware, has made any
such suggestion.

RaiLway FARES

*2782. Shri Deogirikar: (a) Will the
Minister of Rallways be pleased to
state whether on certain Railways like
the Barsi Light Railway, Kalka-Simla
Railway, etc., a certain percentage of
surcharge is levied over and above the
usual rates of fares?

(b) If so, which are those Rallways?

(c) What are the reasons for these
higher rates?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
No surcharge is levied on any railway.
On certain railways or sections of
railways, fares higher than standard
fares or fares based on inflated mile-
ages are levied.

(b) A statement is placed on the
Table of the House., [See Appendix
XX, annexure No. 38.]

(c) Higher rates are charged on
account of factors, such as the higher
cost of construction, maintenance and
working of hilly or ghat sections or of
small railways.

Shri Deogirikar: May I know
whether on the Barsi Light Railway
there is a surchage levied on the
ordinary fares?

Shri Santhanam: Yes, fares at in-
flated rates are levied on that railway.

Shri Deogirikar: What is the percent-
age of this surcharge?

Mr. Deputy-Speaker: That question
also could have been added on to the
original question as part (d). That
could be done in case of information
which has to be obtained from the
office, instead of taking the hon.
Minister by surprise here. I don't
think the hon. Minister has got that
information.

Shri Sonavame: Are the disadvant-
ages and discomforts of the passengers
also added on to the fares?
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8hri Santhanam: As the hon. Member
knows, this thing has been handed down
to us for historical reasons in its pre-
sent form. We are looking into the
entire question of why there should be
different rates in different railways and
we are considering the question of
rationalising the rates.

Shri Sonavane: Is there any proposal
before Government to take over the
Barsi Light Railway from the present
management

Shri Santhanam: That will be con-
sidered when the present contract
expires.

Shri Sidhva: 8ir, may I know
whether the Ministry enjoys the right
to levy higher rates than those passed
by the House? Under what authority
"does the Ministry do that?

Shri Santhanam: The House has not
passed any schedule of fares. What
was done in the Budget was to state
that a certain percentage increase is
going to be charged. The actual fares
are raised by the rallway administra-
20;1 in accordance with the Railways

ct.

Shri Sidhva: But we have fixed the
rates here, Sir, as so much per mile.

Mr. Deputy-Speaker: There seems to
be some confusion. In the case of,
say the Postal rates, these come in the
Financial Bill before the House and
they cannot be increased at the
pleasure of the Ministry or by the
Government. If the hon. Member
wants the same thing in connection
with the railway fares also, he may
insist on a Finance Bill being intro-
duced here for the Railway rates and
fares also.

Shri Dwivedl: Are some pilgrims
taxes and terminal taxes also collect-
ed on the railways?

Shri Santhanam: Yes, at the present
of the local Governments for local
purposes. The Railways do not take
any of these taxes.

Shri Somavame: Is it a fact that
surcharge is being levied on the
Matheran Railway and if so, has there
been any change effected as a result
of the hon. Minister’s visit to
Matheran?

Shri Santhanam: In that rallway
because it had been constructed for
special purposes, higher charges had
been levied: and after the Railway
Board took it over, these old rates
have been continued. When I visited
Matheran I promised examination of
this question and it is being examined.
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. Shri l}mh;l::r rgxh“ are the
easons for surchar, on th
Barsi Light Railway? o °

Shri Santhanam: As a rule the
charges on these Light Railways are
more than those for broad gauge or
metre gauge.

Shri Deogirikar: Is the hon. Minis-
ter aware of the fact that this railway
is making huge profits?

Shri Santhanam: As I have already
said, this matter is being looked into.
We are looking into this matter.

Shri Hussain Imam: Sir, regarding
your suggestion about bringing in the
railway fares in the Finance Bill, may
I know if the hon. Minister is agree-
able to this proposal?

The Minister of States, Trhnsport
glnd Railways (Shri Gopalaswami): No,
r.

Mr. Deputy-Speaker: I shall make
my own position clear. I did not make
any such suggestion. I only said In
answer to Mr. Sidhva that there are
various methods in which hon. Mem-
bers if they so desire, and if the House
so desires, may express their desire on
a particular matter, and it is open to
the hon. Minister to accept their sug-
gestions or not. I did not express any
opinion. The Chair has no opinion of
its own.

8hri Sidhva: The House has express-
ed thhat desire in this matter.

Mr. Deputy-Speaker: No. The ques-
tion is as to the manner in which the
House expresses its desire.

ALARM SIGNAL FACILITY IN TRAINS

*2783. Shri A. C. Guba: Will the
Minister of Rallways be pleased to
state:

(a) whether alarm signal facllity
has been removed from the local
trains of the B. N. Railway;

(b) if so, whether Government have
received any representation from the
Passengers’ Association for the resto-
ration of this facility; and

(c) if so, what action has been taken
on such representation?

The Minister of State for Transport
and Raflways (Shri Santhanam): (a)
The alarm signal apparatus has been
disconnected in all compartments of
Howrah suburban service trains except
compartments reserved for ladles.

(b) Yes.

(¢) As the number of cases of un-
authorised pulling of alarm chain by
mischievous elements has not decreas-
ed appreciably on through trains
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traversing the suburban area, the res-
toration of the alarm signal facility in
suburban trains wherc misuse was
greatest, is not considered justifiable.
The position is, however, being care-
fully watched and as soon as there is
an indication of a sustained improve-
ment, the question of restoring this
facility in suburban trains will be con-
sidered.

Shri A C. Guha: What are the
reasons for withdrawing this facility?

Shri Santhanam: People began to
pull the chains very often and train
services were going in an interrupted
fashion and passengers could not reach
the destination at all in time.

Shri 8. C. Samanta: How many cases
of such abuse were detected?

Shri Santhanam: In February 1948
there were 166 such cases, in March,
there were 168 and in April 115.

Shrl 8. C. Samanta: Were all these
cases of abuse dealt with and how?

Shri Santhanam: They must have

been dealt with locally according to
the rules.

Shri A. C. Guha: Is that the only
area where this misuse happens?

Shri Santhanam: Yes, this area has
this distinction.

Shri Kamath: What is the date or
time at which the hon. Minister took
alarm or began to be alarmed at the
pulling of alarm chains on the rail-
ways?

Mr. Deputy-Speaker: The hon. Mem-
ber wants his question to be on record.
But does he expect a reply also?

Shri 8. C. Samanta: Is it not a fact
that because of the withdrawal of the

alarm signals, smuggling has increased
especially in rice?

Shri Santhanam: We have first to
see that the trains run and then we
look intp other matters.

Shri Chattopadhyay: Can the hon.
Minister give us an idea as to what is
the amount of fine realised on account
of the improper use of the signals?

Shri Santhanam: I would like to
have notice.

Shri Somavane: Is the hon. Minister
aware that the alarm signal chain was
out of order on the Frontler Mail last
month? Was there any complaint
made about it?

Shri Santhanam: I have not received
any compilaint.
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MEeRCHANT Navy RATINGS (TRAINING)

*2%84. Dr. V. Subramaniam: Wil
the Minister of Transport be pleased (o
state what are the arrangements so
far made by Government to traln
Ratings of Merchant Navy, the places
where such training is Fven and the
number of boys undergoling training at
each place?

The Minister of State for Transport
and Railways (Shri Santhanam): Two
training ships, viz.,, the Lady Fraser
and the Andrew have been established
by Government at Visakhapatnam and
Calcutta, respectively, where a three
months’ course of trainigg is provided
free of cost for select candidates
intending to take up a career at sea.
About 80 ratings are at present train-
ed on either ship every quarter.

Dr. V. Subramaniam: Are there any
qualifications for candidates to get ad-
mission to these schools?

Shri Santhanam: I think they should
have some sea-faring tradition and
ordinary education.

Dr. V. Subramaniam: Is it a facl
that most of the Indian officers quit
sea life after their marriage? If so,
what is the inducement given to officers
in the interest of security of service?

Shri Santhanam: I am answering a
question on ratings, not on officers.
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CATECRU

1*2786. Shri

Minister of Food and Agriculture be
pleased to state:

(a) the names of the places from
where catechu, which is wused with
betels in India, is obtained;

(b) whether this catechu is extracted
from the catechu trees;

(¢) it the answer to part (b) above
be in the affirmative whether the
catechu trees are found in sufficient
numbers in our forests to meet our
requirements; and

(d) whether the catechu prepared

from the catechu trees is exported to
other betel taking countries?]

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
Bareilly and Gwalior factories as also
from various cottage units set up in
forest divisions throughout the Union.

(b) Yes, from Acasia catechu (North

India) and Acacia Sundra (South
India).

(¢) Yes.
(d) No.
Shri Sonavane: Is the hon. Minister

aware that catechu is prepared from
animal blood in Bombay?

of it.

Shri Sonavane: Will he make investi-
gation into the matter?

Shri Thirumala Rao: I do not know
if the hon. Member is giving me infor-

mation or is wanting to verify the
facts.

sty & qg S wrgen
g fr mr farer Rw & wear g
Tl WY AR AT A 8 A Ay
9% @ FI TH  FAAT AMQ@T § &%
TG 9 FAREEE F9T J7T3 §T W
a3 aF 3PNA wr & faqr war &
frea f5 woar TR AE JAT W
aga vz Qv &7

[Shri Dwivedi: I want to know
whether it is a fact that the labour
engaged to prepare catechu in Vindhya
Pradesh is given four to six annas a
day only as wages, and the contracts
for preparing catechu there are given
to big contractors only with the result
that the labour is put to a lot of hard-
ship?]
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Shri Thirumala Rao: This question
does not refer to it. I have no infor-
mation on it.

DivERsION oF LAND FRoM Foob CRors
TO0 ToBACCO CULTIVATION IN MADRAS

*2787. Shri P. Kedanda Ramiah: (a)
Will the Minister of Food and Agricul-
ture be pleased to state the acreage
that has been diverted in Madras State
during the years 1947, 1948, 1949 and
1950 from food crops to tobacco
cultivation?

(b) What was the average yield of
food crops in those lands?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
During the period 1946-47 to 1949-50
the area under foodgrains and tobacco,
and the changes in each year as com-

pared with the previous one, were as
under:

(Pigures in
lakh acres)

L ——

Year Arca Inciease Area Inorea.e (4 )
und r (4) or under or Decrease
fo.d Decrease toba- (--) as com-

crops (—) a8 oco pared with

compa- previous
red with yoar

d previous
year

1946-47 2763 . 30 .

1947.48 2641 ~—12-2 29 -—0-1
1948-49 2752 +11-1 32 103
1049.50 375-6 + 04 84 402

Thus during the latter two years,
the areas under foodcrops and tobacco
both increased. No fleld to field survey
of diversion from foodgrains to tobacco
has been made and on the total figures
of acreages it is not possible to say
what, if any, the diversion has been.

(b) the average yield of rice on
40,000 acres, the maximum possible
diversion indicated by the figures given

above may be estimated at about 16,000
tons of rice.

Shri P. Kodanda Ramiah: What is
the extension of cultivation of tobacco
on rice-growing land in Madras State?

Shri Thirumala Rao: In the year
1949-50 25,000 acres.

W - Pl -l - S
8 2 g gr N
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[Giani G. S. Musafir: Are the Gov-
ernment contemplating to reduce the
acreage of tobacco or totally stop its
cultivation so that more land may be
available for food crops?]

Shri Thirumala Rao: No, Sir.

Shri R. K. Chaudhurl: May 1 know
if any direction has been issued by the
Government of India for the increase
in production of money crops such as
jute and tobacco and proportionately,
if necessary, decrease the food crops?

Shri Thirumala Rao: In the integrat-
ed production plan foodgrains, cotton
and jute are treated as one separate
group. The others are treated as
separate.  Under the integrated pro-
duction plan instructions have been
{ssued to see that more cotton and jute
are being grown in favourable areas.

Shri R. K. Chaudhuri: May I know
it it is a fact that a specific direction
has been given to the Government of
Assam to increase jute production even
at the cost of food production and that
the Government of India had under-
taken to compensate the State Govern-
ment in this respect?

Shri Thirumala Rao: Yes, it is a
fact.

Shri R. K. Chaudhuri: Have similar
instructions been issued to Madras
State in respect of tobacco?

Shri Thirumala Rao: No.

Shri Raj Bahadur: Since there is
more acreage under tobacco in Madras
than under food crops.........

Mt. Deputy-Speaker: The hon. Mem-
ber has not heard the answer.

Shri Raj Bahadur: May I know
whether there is any State in India
where the acreage under tobacco is
more than under food crops?

Mr. Deputy-Speaker: Even in Madras
it is not so.

Shri Thirumala Rao: The area under
food crops is 2756 and the area under
tobacco s 3-4.

Mr. Deputy-Speaker: The hon. Mem-
ber is misinformed.

Shri P. Kodanda Ramiah: Is it a fact
that tobacco cultivation has extended
to some more food-growing lands?
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Shri Thirumala Rao: In the deltaic
areas of Godavari and Krishna some
people have taken to tobacco but it is
a small area.

Shri P. Kodanda Ramiah: What is
the average loss in food production due
to this cultivalion?

Shri Thirumala Rao: On an average
the additional land that came under
cultivation is only -2 lakhs or 20,000
acres.

Prof. Ranga: Deltaic lands are fit for
paddy cultivation and are not at all fit
for tobacco cultivation, which requires
{aiSﬁi platform lands or land of higher
evels.

Shri Thirumala Rao: I may say from
personal knowledge that in certain
areas in East and West Godavari lands
producing paddy hitherto have taken
to tobacco-growing to the extent of
20,000 acres.

Shri P. Kodanda Ramiah: Have Gov-
ernment taken any steps to prohibit
the cultivation of tobacco on lands on
which formerly food crops were being
grown?

Shri Thirumala Rao: It is a matter
for the State Governments to watch
these things.

Shri A. Joseph: Did this Government
issue instructions to the Provincial
overnments not to grow tobacco on
ands where food crops were being
grown?

Shri Thirumala Rao: The resultant
loss in foodgrains is negligible.

Ch. Ranbir Singh: Is it a fact that
the diversion from food crops to
tobacco is due to the variation in
rainfall?

Mr. Deputy-Speaker: We are now
arguing the matter. Next question.

PRoTEST DAY

*2788. Shri Rathnaswamy: (a) Wil
the Minister of Communications be
pleased to state whether it is a fact
that the All-India Postmen decided to
observe “Protest Day” on 23rd Febru-
ary 1951, and, if so, for what reasons?

(b) What are the exact demands of
the Postmen?

The Minister of Communications
(Shri Kidwai): (a) and (b). Yes.
The Protest Day was observed in con-
nection with the following demands:

(i) Increase in Dearness Allowance
on the basis of the recommendations of
the Central Pay Commission.

(il) Deletion of certain provisions in
the Labour Relations Bill and the Trade
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Unions Bill which affect the P. and T.
Staff Unions as at present constituted.

Shri Rathnaswamy: Will the hon.
Minister clarify the position as to
whether the observance of a protest by
postal workers and similar demonstra-
tions are in violation of the Govern-
ment servants’ conduct rules?

Shri Kidwai: No.
Short notice Question and Answer

DERAILMENT OF GooDs TRAIN ON
KALYAN-IGATPURI LINE

Shri Sidhva: (a) Will the Minister
of Railways be pleased to state
whether a derailment of a goods train
occurred on the night of the 27th
March 1951, on the Kalyan Igatpurl
(G.I.P.) line?

(b) Is it a fact that important
through trains and a tourist special
were all delayed for a very long time?

(c) What was the duration of clear-
ance of the line?

(d) What was the cause of the
accident?

(e) When was the line cleared and
through communication restored?

The Minister of State for
and Raflways (Shri Santhanam): (a)
and (b). Yes.

(c) The Down line had been cleared
and restored for communication after
about 16 hours and the Up line, on
which the train had actually derailed
fouling the Down line, had been clear-
ed and restored for communication
after about 52 hours.

(d) The cause is under investigation.
(e) This has already been indicated
in part (c).

Shri Sidhva: May I know if the
accident took place near any station
between Kalyan and Igatpuri, and, if

not, from what distance from any -

station did il take place?

Shri Santhanam: On 27.3.51, 12
wagons of BPT 48 Up goods train,
hauled by an electric engine on the
up line, derailed at 22.45 hours at mile
52/22 between Asangaon and Vasind
on the Kalyan-Igatpurl Section of
the G.IP. Railway. Two of the
derailed wagons capsized and fouled
the down line. The down line was
rleared at 14.45 hours on 28.3.51, that
is after about 16 hours, on whic!
single line working was introduced,
and the Up line was given to traffic at
2.50 hours on 30-3-51, that is after
about 82 hours.
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Shri Sidhva: May I know whether
any damage was done to rollingstock
and whether there were any casualties
among the running staff?

Shri Santhanam: I don't think there
were any casualties, but some damage
must have been caused to the rolling-
stock when there was a derailment.

—

WRITTEN ANSWERS TO QUESTIONS
INTEGRATION OF TRAVANCORE-COCHIN

*2785. Shri  Alexander: Will  the
Minister of States be pleased to state:

(a) whether the standardisation of
the departments of the State of
Travancore-Cochin taken over by the
Centre as a result of the financial
integration of that State has bcen
completed; and

(b) if not, which are the depart-
ments which have still to be standar-
dised and what is the cause of the
delay in completing the process?

The Minister of States, Transport
and Rallways (Shri Gopalaswami):
(a) and (b). Considerable prog-
ress has been made and the work
is expected to be completed soon. The
reorganisation of the Central Depart-
ments in Part ‘B' States so as to bring
them into full conformity with similar
departments in Part ‘A’ States has to
be carefully worked out with reference
to local conditions and necessarily
takes time.

CoMMERCIAL CROPS

*2789. Shri Sanjivayya: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
ordered that a fixed percentage of land
should be utilised to raise commercial
crops; and

(b) if so, what is that percentage?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
and (b). No. The integrated pro-
duction programme which has laid
down certain targets for additional
production of commercial crops such
as cotton and jute is proposed to bLe
implemented by offering suitable in-
centives to the cultivators for the pur-
pose. Some of the State Governments
however have  assumed powers to
regulate the sowing of pariicular crops.

PusLic CarL OrPICE

*2790. Shri Ramaswamy Naldu: Will
the Minister of Communications be
pleased to state:

(a) whether there is a public call

office at Sattur and Sivakas{ in Madras
State;
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(b) whether the local people have
sent applications for private telephone
connections and if so, hcw many have
been received; and

(¢) when the telephones will be
installed?

The Minister of Communications
(Shri Kidwal): (a) Yes.

(b) (i) Sattur: 7 applications were
received for telephone connections in
February 1951.

(ii) Sivakasi: About 28 applications
from pnivate parties have been re-
ceived for telephone connections.

(¢) (i) Sattur: The 7 applicants will
be provided with telephones as exten-
sions from the public call ofdce as soon
as the rentals are accepted and stores
for the work are received. This may
take about 4 to 5 months.

(ii) Sivakast: It is hoped to 1install
the telephone exchange in 1951-52,

LICENCES FOR RicE MiILLS

*2791. Shri Ramaswamy Naldu: (a)
Will the Minister of Food and Agricul-
ture be pleased to state whether Gov-
ernment have directed the State
Governments not to issue licences for
new rice mills as a step towards
augmenting the rice contents of the
paddy?

(b) How many State Governments
have followed the directions?

(c) How many of the old rice mills
have been fitted with the device re-
commended by the expert and what
is the proportion of such mills to the
total number?

(d) Will Government allow new rice
mills to be licenced if fitted with the
devices recommended by the expert?

The Deputy Minister of Food and
ﬁgrlculture (Shrl Thirumala Rao): (a)
Q.

(b) Does not arise.

(c) Most of the State Governments
are taking steps to get the rice mills
fitted with the paddy separator and in-
corporate other mechanical adjustments
suggested by the FHonorary Adviser
Rice Milling. The number of rice
mills wherein paddy separators have
been fitted in and the mechanical ad-
justments carried out is however not
known at present to the Government
of India.

(d) The question of issuing licences
for new mills if Aitted with the propos-
ed devices of the Honorary dviser
Rice Milling does not arise as the new
devices have to be carried out in the
old type of huller mills. For the new
mills to be set up, the Government of
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India's instructions are that new up-
to-date sheller type of mills should be
encouraged.

MoBILE PLANT FOR BONE-CRUSHING

*2792. Shri Ramaswamy Naidu: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether an exhibition of a
mobile plant for bone-crushing was
recently held in Delhi;

(b) what is the cost of the mobile
unit:

(¢) what is the crushing capacity of
the unit per day of eight hours;

(d) what quantity of raw bones is
required per day of eight hours and
what would be the approximate cost
of the bones;

(e) what will be the cost of labour
per day of eight hours and the cost of
power for the same;

(f) after computing the overall cost
of crushing what will be the cost per
ton of bone meal obtained and how 1t
compares with the cost of (i) imported
bone meal; and (ii) locally crushed
bone meal; and

(g) what are the advantages of the
mobile unit?

The Deputy Minister of Food and
%nlculture (Shri Thirumala Rao): (a)
es.

(b) About Rs. 7,550 including tne
cost of tractor which provides the
traction and the powér for operating
the Disintegrator.

(c) 14 tons.

(d) 1% tons of raw bones costing
about Rs. 165.

(e) The cost of labour is 2stimated
to be about Rs. 7/8/- and that for
power about Rs. 14/8/-.

(1) This depends on the cost of raw
bones which varies from piace to
place. Taking, however, an average
cost of Rs. 110 per ton of raw bunes
and adding incidentals, the cost of
bone meal with this process will be
about Rs. 146 as against the present
price of about Rs 200 per ton f.o.r.
station of despatch in the existing big
mills in the country. Ag bone meal
is not imported, the question of com-
parison with its cost does not arise

(8) The main advantage expected
from the establishment of such unlits
is that further exploitation will he-
come possible of the bones available
in dispersed and hitherto insufficient-
ly tapped regions, and in the result
bone meal will become available to
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agriculturists at a cheaper rate and in
larger quantities.

TWELVE-CHANNEL TELEPHONE SYSTEM

*2793. Shri S. N. Das: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the twelve-channel
telephone system for which order was
placed has since been received; and

(b) if so, whether that has been
installed and is working?

The Minister of Communlications
(Shri Kidwai): (a) Yes.

(b) The equipment is under instal-
lation and will be brought into use
shortly.

E. P. RaiLway (ENQUIRY INTO
CORRUPTION)

*2794. Prof. S. L. Saksena: (a) Will
the Minister of Railways be pleased
to state whether Government are
aware of the fact that an enquiry was
held by the Assistant Transportation
Officer, E. P. Railway, (Shri Raghbans
Singh) Delhi Division, vide his letter
No. 572-Conf. dated 19th March, 25th
March and 12th April 18949 in the
Office of the Yard Master, Khanalam-
pura, Joint Goods Yard (E. P. Rail-
way), in connection with a complaint
of corruption received from the staff
against the officials of that Railway?

(b) If the reply to part (a) above be
in the affirmative, what is the result
of that enquiry?

(c) If the reply to part (a) above

in the negative, will Government
place on the Table a copy of the letter
referred to in part (a) above?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
An enquiry was held by the Assistant
Transportation Officer in question.
The complainant was an ex-employee
of the E%’ Rallway.

(b) The enquiry could not be com-
pleted as the complainant did not co-
operate with the enquiring officer and
also challenged his competency to con-
duct the enquiry. The allegations of
corruption were, however, vague and
could not be substantiated.

(¢) Does not arise,

IMPORT OF TRACTORS

*2795. Shri Sanjivayya: (a) Will the
Minister of Food and Agriculture be

leased to state what is the number of
aactors proposed to be imported dur-
ing 1951-52?
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(b) How many tractors are kept

idle for want of spare parts or other-
wise?

The Deputy Minister of Food and
Agricultare  (Shri Thirumala Rao):
(a) The Ministry of Food and Agricul-
ture propose to import 135 ' tructors
during 1951-52. It is presumed that
the non, Member is referring to  the
tractors to be purchased by the
Central Tractor Organization.

(b) One tractor is idle due to want
of spare parts. The part is not avail-
ablg in India and arrangements are.
being made to import it by air.

CONTRACTS FOR TUBE-WELL PumPs

*2796. Shri Kamath: Will the Minis-

ter of Food and Agriculture be pleased.
to state: '

(a) the nature of the contract enter-
ed into by the different States with the-
Associated Tube Wells, Ltd., for tube-
well pumps;

(b) what progress has so far been
made by the Associated Tube Wells,
Ltd., in executing the order for the-
tube well pumps placed by the various.
States and whaat is the total number
of tubewells expected to be completed
by the end of this year;

(c) what penalty the firm will have
to pay, if they fail to complete the
project within the stipulated period,
and what is that period;

(d) whether Government have ascer-
tained the selling prices of the various
items in the open market and of the-
orders given to the Associated Tube-
Wells, Ltd., by the State Governments;

(e} whether State Government have-
worked out any long-term plan to put
up a large number of tube-wells for
lift irrigation in different Btates as.
part of their “Grow More Food Cam-
paign”; and

(f) the total number of such units
required in each State ether with
the total estimated requirements of
finance for the scheme, as also the

riod over which the entire scheme-

as been spread out?

The Deputy Minister of Food and’
Agriculture (8hri Thirumala Rao):

(a) The contract made with Messrs.
Associated Tube Wells Limited by the
Governments of U.P., Bihar and the
Punjab is for drilling of tubewells,
energising, supplying of equipment in-
cluding the power machinery engines.
The number of wells will be 440 in
U.P, 300 in Bihar and 223 in the
Punjab. Pumps are only a small part
of this contract and are naturally in-
cluded in the contract.
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(b) The firm has procured a great
-deal of drilling equipment and. other
machinery which is on its way to India.
Orders have also been placed by the
firm for the manufacture and supply
-0f the remaining machinery and equip-
.ment. As soon as their first consign-
ment, which is on its way to India, is
received, they will start the actual
-drilling of wells.

(c) The stipulated period is 2 years
from the date of the contract (which
is December, 1850). A period of 6
months is provided for as grace and
.penalty at the rate of Rs. 50 per well
per week will commence on the expiry
-of this period up to a maximum of 20
weeks. Thereafter, the work will be
taken over by the Government of the
State concerned at the risk and cost
of the contractors.

(d) The Governments of the States
~concerned and their Technical Advisers
went into the question of prices of
each of the items covered under the
contract in great detail before the con-
tracts were flnalised. It was only
.after satisfying themselves about the
reasonableness of the prices that the
‘State Governments entrusted this work
to this firm and accepted the resulting
financial responsibility.

(e) and (f). The ‘Grow More Food
-Campaign’, according to the present
programme, ends on 31st March, 1952,
and cannot, therefore, be considered as
a long-term plan. Schemes of lift
irrigation are, however, given high
-priority under the ‘Grow More Food
-Campaign’ provided they give results
‘within the target date.

DACOITS IN BUNDELKHAND

*2797. Shri Dwivedi: Will the Minis-
ter of States be pleased to state:

(a) whether it is a fact that in cer-
tain parts of Bundelkhand in Vindhya
Pradesh, where gangs of dacoits are
.operating, even women are lifted, and
held to ransom;

(b) whether Government are aware
that noses and ears of citizens, who
inform the police of the whereabouts
of the dacoits, are chopped off and
that so far there have been m cases
of this nature;

(¢) if the answer to part (b) above

in the affirmative, what is the
number of such sufferers; and

(d) what measures are being taken
to put down this menace?

The Minister of State Transport
- and Rallways (8hrl Gopalaswami): (a)
So far, no such report has been
received.

(b) and (c). Two such cases have
been reported. In one case portions
.of a man's nose and ear were chopped
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ofl and in the other a man’s eyes were
plerced with a needle. i

(d) The Chief Commissioner has
taken special measures in furtherance
of anti-dacoity operations. The special
Armed Forces of Vindhya Pradesh and
a company of Special Armed Constabu-
lary on deputation from Madhya
Pradesh are patrolling the aflected
areas. Special Police parties have been
Pposted at all the Police stations in the
affected areas armed with automatic
weapons. In addition selected Police
men have been posted in mobile
columns to collect information regard-
ing the movement of dacoits.

JuTe CULTIVATING LAND

*2788. Salkh Mohiuddin: (a) Will the
Minister of Food and Agriculture be
pleased to state what is the total
acreage of jute cultivating land in
l?lhg:r. West Bengal, Orissa and Bom-

ay?

(b) What are the dificrent measures
that have been taken by Government
towards ‘Grow More Jute Scheme’?

The Deputy Minister of Food and
Agriculture (8nri  7Thirumala Rao):
(a) Bihar—3,57,532 acres, West Bengal
—4.50,000 acres, Orissa—1,10,162 acres
and Bombay—900 acres.

(b) Supply of fertilizers and improv-
ed seeds, subsidised distribution of jute
and mesta seeds, free distribution of
jute seeds in new areas brought under
jute cultivation, provision of retting
tacilities to the jute growers, plant pro-
tection easures, propaganda, publicity
and demonstrations.

GANGES-DARJEELING Roap

*2709. Saikh Mohiuddin: (a) Will the
Minister of Transport be pleased to
state whether the Ganges-Darjeeling
Road is under the control of the Gov-
ernment of India?

(b) What was the amount spent for
its repairs during the years, 1949-50
and 1850-517?

The Minister of State for Transport
aud Railways (Shri Santianam): (a)
Yes, except for the portion Siliguri
to Darjeeling.

(b) Large sections of this road were
reconstructed during the period 1949-
51 and the repairs were charged, under
the rules to the construction estimates
and not booked separately. For the
other sections the estimated cost of
repairs is about Rs. 2:31 lakhs in 1849-
50 and Rs. 3-28 lakhs in 1850-51.
Actual costs cannot be given as the
accounts are not kept ron:vdu.
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Rannway CrLaims (COMPLAINTS)

*2000. Pandit Thakur Das Bhargava:
(a) Will the Minister of Ratlways be
pleased to state whether the attention
of the Railway administration has been
drawn to the letter appearing in the
Tribune, dated the 18th December,
1950, under the caption “Claims
Branch, E.P. Railway”?

(b) If so, do Government propose
to enquire into and remedy the com-
plaints made in the said letter?

The Minister of State for Trans-
)()o;'t Yand Railways (Shri Santhanam):
a) Yes.

(b) The allegalions made in the
letter in question are without founda-
tion. All claims including those“aris-
ing out of delay in transit of perishable
commodities are dealt with on their
merits and in accordance with the
legal obligations of the railways. The
Station Masters of certain stations and
Claims Inspectors authorised to settle
claims up to Rs. 50 act in accordance

with the instructions issued to them -

and refer for orders to the Claims
office only when they are in doubt re-
garding the railway’s liability in a
particular case. The E.P. Railway are
endeavouring to speed up the disposal
of claims and reduce infructuous
litigation. '

DeLHI-BoMBAY NATIONAL HIGHWAY

*2801. Shri Balwant Sinha Mehta:
(&) Will the Minister of be
pleased to state what progress has so
far been made in the construction of
the National Highway running from
Delhi to Bombay via Udaipur, Ahmed-
abad?

(b) When is it proposed to be com-
pleted?

(c) What is the estimated cost te
be incurred thereon?

The Minister of State for Trans-
port and Railways (Shri Santhanam):
(a) Sixteen works estimated to cost
about Rs. 67 lakhs have so far been
sanctioned and are in progress.

(b) Considering the enormous volume
of work involved and the scarcity of
funds, the completion of the Highway
will take several years.

(c) About Rs. 22} crores spread over
931 miles of this road.

SENDHI GUR
*2802. Shri K. V 8: (a) Will the
Minister of Food Agriculture be

pleased to state the total quantity of
Gur prepared from Sendhi juice in
;!o%%gnbad State in the years 1949 and
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(b) Do Government contemplate to .
have research and other experiments.
made for the increase in the produc-
tion of Sendhi Gur?

The Deputy Minister of Food and .
Agriculture (Shri Thirumala Rao):
(a) Nil in 1949 and 522.5 lbs. in the
first three months of 1950. Informa-
tion for later months is not available.

(b) Government have tackled only
some minor problems of research so far
but have undertaken a few develo
ment schemes in collaboration with
State Governments for increasing the -
Broduction of Palm Gur in the country.

ue to financial stringency. intensive -
research as recommended by the Indian
Tariff Board in their report of 18950 has .
not been undertaken so far. A provi- -
sion for A skeleton research stafl to
meet the minimum needs of the indus-
try has, however, been made in the -
budget of the Central Palm Gur Train-
ilng5 School, Cuddalore, for the year

951-52.

LocusT MENACE IN ABSAM

*28038. Shri J. N. Hazarika: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a large -
swarm of locusts has been seen in the -
Khasi and Jaintia Hills Districts of
Assam;

(b) if so, what is the area covered
by the swarm;

(c) what is the extent of crops -
damaged so far, if any;

(d) when the swarm has been first
seen;

(e) what anti-locust measures so far
have been taken to prevent further
spread and emergence of locusts in-
cluding hoppers and also to destroy
the same in the area where it has been :
seen; and

(f) what advice and technical assist-
ance to the State Government have -
been sent to mect the situation?

The Deputy Minister of Food and
Agriculture (Shrl Thirumala Rao):
(a) Yes. A part of the swarm. which
had visited West Bengal in the first
week of March, 1651, was observed at
Kynshi, a village in the Khasi Hills,
45 miles West of Shillong:

(b) About 2 sqguare miles;

(c) No damage has been reported;

(d) On the 10th March, 1951;

(e) No locust breeding is anticipated
in Assam;

(f) The various methods of locust

centrol have been explained by the-
Director of Locust Control to the:
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State. Plant Protection Officer personal-
ly, and a complete set of technical
literature has been supplied to him.

RaiLway PLATFORM TICKETS

*2804. Shri Kamath: Will the Minis-
ter of Railways be pleased to state:
(a) whether representations and peti-
tions have been received from public
organisations or individuals asking for
the reduction of the Railway Platform
Ticket fee from two annas to one
anna;

(b) whether the matter has been
considered by Government; and

(c) if so, what is the decision?

The Minister of State for ‘I'rans-
port and Rallways (Shri Santhanam):
(a) Two representations from indivi-
duals were received for the reduction
of the fare tor the platform ticket
irom two annas to one anna.

(b) Yes.

(c) Government have decided not to
reduce the price of the platform ticket.

RepucTION OF FoOD RATION IN
RAJASTHAN

*2805. Shri Kamath: Will the Minis-
tt:r (:ft:‘ood and Agriculture be pleased
state:

(a) whether it is a fact that the
food ration has been redyced through-
out Rajasthan to 6 ounce8 per day;

(b) whether reports have been re-
ceived about meetings and processions
throughout Rajasthan demanding res-
toration of the ration cut;

(c) what are the reasons for reduc-
tion of the ration to six ounces; and

(d) when is it proposed to increase
the ration?

The Decputy Minister of Food and
Agriculture (Shri Thirumala Rao):
{a) What has taken place in Rajasthan
is essentially a change in the system of
rationing from 1-2-51 under which
statutory  rationing has been dis-
continued and informal ralioning in-
troduced in its place. Prior to that
12 ozs. per adult per day was being
given in Jodhpur, Udaipur and Bikaner
Divisions and 9 ozs. in Jaipur City,
10 ors. in Kishangarh town and 6 ozs.
in other areas of Jaipur Division.
‘There were also bans on village to
village movement during the levy
period and district bans throughout
the vear and the uweople of each
locality had to rely on supplies through
‘Government sources and the available
local production, if any. Under the
new system introduced from 1-2-51
.all movement bans have been removed
.except between divisions thereby en-
suring the free flow of foodgrains from
the surplus pockets. The Government
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issue to the consumers of 6 vzs. per
head per day from fair price shops at
a reasonable price is therefore in addi-

tion to what is avallable in the open
market.

(b) Sucb reports . demanding that
Government themselves should supply
more than 6 ozs. from their stocks
have been received.

(c) It is not correct to say that the
scale of ration was reduced as the
daily rations in the rural areas of
Jaipur Division were being issued at
6 ozs. per adult per day even before
1-2-51. In all the informally rationed
areas where 6 ozs. are being issued
from that date, imports and open
market sales are permitted, thus pro-
viding facilities for people to meet

their “additional requirements there-
from.

(d) Does not arise.

TELEGRAPH OFFICES IN RANCHI
*2806. Shri Ansarl: (a) Will the

.Minister of Communications be pleas-

ed to state what is the total number
of telegraph offices in Ranchi district?

(b) Is there any arrangements for
despatching telegram in Hindi from
telegraph offices in Ranchi?

The Minister of Communications
(Shri Kidwal): (a) Eleven.

(b) Telegrams written in Devanagari
script are accepted at Ranchi Telegraph
Office for the following places:

Agra
Ajmer
Allahabad
Banaras
Bareilly
Bombay
Gaya
Indore
Jaipur
Jabalpur
Kanpur
Lucknow
Muzaffarpur
Nagpur
New Delhi
Patna.

PART B STATES

*2807. Shri K. Valdya: (a) Will
the Minister of States be pleased to
state whether any directions have
been given to the States of Hy_derabad
by the President under Article 371
of the Constitution of India and if
so, what are they? .

(b) What is the nature of the con-
trol to be 2xercised by the President
on the Governments of Part B States

. under the above Article?
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The Minister of States, Transport and
‘Railways (Shri Gopalaswaml): (a) It
has not so far become necessary to
issue ary formal directions to the
Hyderabad Government under Article
371 of the Constitution.

(b) The policy of Government in re-
gard to the control to be exercised
under Article 371 on the Governments
-of Part B States is indicated in pera-
graph 241 of the White Paper on
Indian States. The nature of the con-
trol will vary from State to State and
depend on the circumstances of each
case.

SURVEY OF ANDAMANS (HARBOUR
DEVELOPMENT)

*2808. Shri Kshudiram Mahata: Will
the Minister of Transport be pleased
to state whether I.N.S. Kukri was
sent to survey the Andaman group of
islands to see if they possess advan-
tages of good harbour development
and if so, with what results?

The Minister of State for Transport
.and Railways (Shri Santhanam): It is
a fact that I.N.S. Kukri is engaged on
.a survey of waters close to the
Andamans, but the survey is not con-
‘nected with harbour development.

Foop DEricrr

*2809. Shri J. P, Srivastava: Wil
the Minister of Food and Agriculture
be pleased to state as 1o how the de-
ficit of six million tons of foodgrains
for t};e current year has been arriv-
~ed at? '

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
“The deficit is the difference between
the quantity required for meeting com-
mitments and the quantity expected
to be procured. The total off-take
from Government stocks in 1851 is
-expected to amount to 90 lakh tons,
while the total procurement will be
about 35 lakh tons, thus leaving a gap
of 55 lakh tons to be bridged. In addi-
tion. 9 lakh tons will be required for
replenishing the year-end stocks with
«Government.
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ELECTRIC TRAIN SERVICES

[“R2810. Shri Khaparde: (a) Will
the Minister of Rallways be pleased
to state whether the Government are
contemplating any scheme to intro-
duce electric train services in Madhya
Pradesh, especially between Nagpur,
Kamptee and Gondia; and from
fNagpur to Wardha and Chanda-
Balharshah in order to give more
transport facilities to passengers and
different trade centres?

(b) Are the electric trains less ex-
pensive than the steam-driven ones,
and which of the two serve better in
the long run?)

The Minister of State for Transport
;rnd Rallways (Shri Santhanam): (a)

0.

(b) Electric traction requires very
heavy capital outlay. The initial cost
of electric trains and locomotives is
much more than that of steam stocks,
but their operating costs are lower
provided electric power {s available at
cheap rates. In the absence of a
heavy electrical industry, electric trac-
tion is dependent on imports from
abroad. Electric train services are
generally considered more flexible and
efficient than steam services and are
more comfortable for passengers.
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ACCOMDIODATION FOR RAILWAY
Emrroyzes

[*2811. Shri Khaparde: Will the
’htiat?ister of Railways be pleased to
e:

(a) the number of new quarters
built for the Railway employees in
India during the year 1949-50 and for
which class of employees; and

(b) the number of chawals built
for the employees c¢f the G.LP. Rail-
way and B.B. & C.I. Railway in Bom-
oay and the number of rooms therein?]

The Minister of State for Tramsport
and Railways (Shri Santhanam): (a)
9,819 quarters were built by Railways
during 1949-50 mostly for essential
operating staff.

(b) The B.B. and C.I. Railway con-
structed 88 two-roomed units for Class
III and 38 two-roomed units for Class
IV staff at Bombay in 1949-50. The
GJA.P. Railway did not build any staff
?g:;'tggs in Bombay itself during

Junnerdeo FAIR

*2812. Shri Kannamwar: (a) Wil
the Minister of Rallways be pleased
to state what are the facilities given
to lacs of pilgrims who attend Junner-
deo religious fair in Madhya Pradesh?

(b) Is it a fact that there is mo
water and latrine arrangements at
Junnerdeo Raillway Station?

(c) Is it a fact that, for want of
special through train from Nagpur to
Junnerdeo, thousands of passengers
have to undergo hardships by cutting
gelg journey at Amla Railway Sta-

on?’

(d) What action dn  Government
propose to take to remove these in-
conveniences?

The Minister of State for Transport
and Raflways (Shri Santhanam): (a)
Government’s information is that not
lacs but about 20,000 passengers usual-
ly travel by rail to attend the fair in
question. The {acilities given in this
connection include running of special
trains, strengthening of train rakes,
provision of temporary covered waiting
sheds, additional high-power lamps.
additional booking windows, separate
gates for ingress and egress of pil-
grims, supply of food and light
refreshments, additional drinking water
facilitles, sanitary arrangements and
the posting of medical relief.
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(b) No.

(c) No, on the contrary through
special  trains were, on the la
occasion, run from Nagpur to Parasia
according to requirements of traffic.

(d) Does not arise in view of replies..
to parts (a) to (c) above.

TRACTORS UTILISATION

*2813. Shri Kannamwar: (a) Wil
the Minister of Food and Agricultnre
be pleased to state whether it is &
fact that the agriculturists of Madhya
Pradesh have ceased to utilise the-
services of the Government supplied
tractors for the reason that they are
required to pay in advance the ‘irst
instalment of the charges?

(b) If so, do Government propose
to liberalise the terms in order to en-
courage the agriculturists to utilise
the tractors in their fields?

The Deputy Minister of Food and&"
Agriculture (Shri Thirumala Rao):
(a) No such complaint has so far
come to the notice of the State Gov-
ernment.

(b) Does not arise.
NEw TELEPHONES (INSTALLATION)

172. Shri Sohan Lal: (a) Will the
Minister of Communications be pleas-
ed to state how many telephones have
been installed in Uttar Pradesh and
Delhi in the year, 1950-51?

(b) Is it a fact that large number:
of applications hy the civilian popu-
lation have been submitted request-.
ing the Authorities to instal telephones
but they are not getting the same?

(¢) What is the normal time taken:
after which the applicants generally
get telephones?

The Minister of Communications.
(Shri Kidwail): (a) Uttar Pradesh—
2.579; Delhi—1.234.

(b) Yes.

(¢) No definite time can be mention-
ed as the connection will depend upon
the availability of space on switche
board and other material.

CATERING CONTRACTS FOR AERODROMES:

173. Shri Sidhva: Will the Minister
of Communications be pleased to
state:

(a) whether the terms of contract
iven to various contractors for cater-
g at various aerodromes in India
are uniform and if so, what these
terms are; and

(b) whether the Contractors are re-
quired to pay any fee to the Govern-
ment and if so, on what basis?
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Minister Communications
(Sllri Kidwai): (n) Except for the
denure of the contract and the fees
payable to Government, the terms are
uniform. A copy of the model agree-
ment from embodying the terms and
conditions on which catering contracts
.are usually awarded at various civil
aerodromes is placed on the Table of
the House. [See Appendix XX,
.annexure No. 39.]

(b) Yes Sir, on the basis of a per-
<entage of the gross receipts subject to
.2 minimum monthly payment. Such
percentage and minimum payment are
fixed according to the best offers re-
«ceived from tenderers after advertise-
ment.

DETERIORATION OF IMPORTED FooD
GRAINS

174, Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to state the quantity of im-
ported food grains during the year
1950 and the months of January and
February 1951, rejected as unfit for
human consumption from the Govern-
ment godowns in Bombay, Calcutta
and other storing places?

(b) What 1s the value of such da-
maged quantity and was it originally
received in such condition?

The Deputy Minister of Food and
.Agriculture (Shri Thirumala Rao):
{a) and (b). A Statement is placed
-«on the Table of the House. [See
Appendix XX, annexure No. 40.]

CocAa-CoLA (ANALYSIS)

175. Shri Sidhva: Will the Minister
of Food and Agriculture be pleased
to state*

(a) whether he has obtained actual
analysis of Coca-Cola as promised in
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the reply given to my starred ques-
tionl No. 1572 on the 20th February

(b) if so, what is the result of the
analysis; and

(¢) whether the analysis has shown
that it contains any percentage of
caffeine?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):

(a) Result of the analysis is still
awaited.

(b) and (c¢). Do not arise.

GHOST RATION CARDS

176. 8hri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to state whether a drive
against ghost ration cards in Delhi
has been launched during the third
week of March 19517

(b) If so, what is the result?

(¢) How many ration cards were
issued in urban- and rural areas for
the latest period?

(d) How many of the cards were
withdrawn on grounds of temporary
allotment?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):

(a) Yes.
(b) The drive is still continuing and

the results will be tabulated when it
is over.

(¢) During the three weeks ending
24th March, 47,109 ration cards were
issued

(d) Temporary cards automatically
become invalid on the expiry of the

riod for which they are issued.

uring the three weeks ending 24th
March, 48,474 cards became invalid.
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8762
PARLIAMENT OF INDIA

Tuesday, 3rd April, 1951

The Houu‘ met at a Quarter to Eleven
of the k.

[MR, DEPuUTY-SBEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45. a.m.
MOTION FOR ADJOURNMENT

RESTORATION OF CcUT IN Foobp GRAIN

RarioN

Mr. Deputy-Speaker: I have re-
ceived notice of an adjournment
motion from Mr. Kamath to discuss
a deflnite matter of urgent public
importance, namely:

“Failure of Government to res-
tore the 25 per cent. cut in the
food grain ration despite the assur-
ance given at the time or shortly
thereafter that the cut would be
r;gtloz;ed at the end of March,
1951."

I am not sure if any assurance has
been given. However, on the 6th and
7th we have got Demands for Grants
on Food and Agriculture, and I think
this can be discussed in extenso at
that time; we need mot hold up the
work for this day em this account.

Shri Kamath: May I only point out
that in the announcement of the
ration cut made in the broadcast by
the Minister on the 18th of January,
the Minjster said, “I hope that this
cut will be restored within a few
weeks”, and then later on........

Mr. Deputy-Speaker: Are we enter-
ing into a discussion? I want to avoid
a discussion. I only want to say that
in view of the fact that we are having

41 PSD
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a general discussion on this subject
on the 6th, in less than three days,
I do not think it desirable to hold up’
the work of the House for this day.
Hon. Members will have ample oppor-
tunity to discuss the matter on the
6th and to ask the hon. Minister if he
would stand by the assurance if an
assurance has at all been given.

GENERAL BUDGET—LIST OF
DEMANDS—contd.

SECOND SiAGe

Mr. Deputy-Speaker: The House
will now proceed with the Demands

for Grants.
DEMAND No. 72—MINISTRY OF STATES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 9,34.000 be granted to the
President to complete the sum

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in res-
pect of ‘Ministry of States’.”

DEMAND No. 73—TERRITORIAL AND
PoLiticaL PENsiONs

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Rs.
30,33,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment durtng
the year ending the 3ist day o
March, 1952, in respect of ‘Terri-
torial and Political Pensions'.”

Demanp No. 74—Kvurcx

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
51,95,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1852, In respect of
‘Kutch'.”

-
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DEManp No. 75—HIMACHAL PRADESH
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
1,31,60,000 be granted to the Si-
dent to complete the sum neces-
mary to defray the charges which

]l_ come in course of payment
during the year ending the 3lst
day of March, 1952, in respect of
‘Himachal Pradesh’.”

DEMAND No. 76—BiLasPUR

Mr." Deputy-Speaker: " Motion ' is:
+ “That .sum not exceeding

. . a
. Rs, 8,93,000 be granted to the Presi-

dent to .complete “the “sumh’ neces-
sary to defray the charges which
will come’ in Course of “payment
during the year ending the 3l1st
day of March, 1952, in respect of
‘Bilaspur’.”

DeMAND No. 77—BHOPAL

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 97,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
g;e?td dun?thheh year ending the

st day o arch, 1952, in
of ‘Bhopal'.” respect

DeMAND No. 78—VINDHYA PRADESH

. Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,77,78,000 be granted to the
Fresident to complete the sum
necessary tc defray the charges
which will come in course of pay-
ment during the year ending the
3l1st day of March, 1952, in respect
of ‘Vindhya Pradesh’.”

Demanp No. 79—MaNIPUR

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 27,61,000 be grantéd to the
President to complete the - sum
necessary to defray the charges
which w11} come in course of pay-
ment during the year ending the
31st day of March, 1952, in res-
pect of ‘Manipur’.”

DeMAND NQ. 80—TRIPURA

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Ia,
66,77,000 be granted (o the Presi-
dent to complete the sum necessary
to def'ray the charges which will
come In course of payment during
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the year ending the 31st day of
..alcn, 1952, in respect of ‘Tri-
pura’.”

DeMAND No. 61—RELATIONS WITH
S1ATES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
40,73,000 be gramted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st -
day of March, 1852, in respect of
‘Relations with States'.”

Kumari Padmaja Naldu (Hyder-
abad): Some of vus, who today
have the. honour of representing the
people of Hydérabad 'in this great
Parliament, have for the last
vears deliberately refrained, often in
the face of grave provocation, from
uttering a single word in public about
conditions in that State. We did not
wish to be guilty of saying or doing
anything that could in the remotest
fashion cause- embarrassment to the
Government of India already heavily
overburdened with matters of national
and international importance. And to
all of us it was an intolerable thought
that some stray words of ours torn
from their context might perhaps lend
themselves to being twisted and tor-
tured and turned into crooked weapons
for the armouries of those who wage
a ceascless war of vilification against
India. But now the time has come,
indeed it is already more that a little
overdue, when to remain silent any
longer would be an unforgivable crime,
a base act of treachery towards the
unhappy people of that most unfortu-
nate State. And so today, Sir, it s
with immeasurable reluctance and in
some agony of spirit that I speak. I
stand here to censure the Ministry of
States for its tragic failure to approach
the - many delicate and difficult pro-
blems of readjustment in Hyderabad
with that imagination ond understand-
ing, that breadth of vision, that mag-
nanimity -of - spirit which could alnne
have guaranteed a speedy and endur-
ing solution: : o

The State of Hyderabad. Sir, in- which
I was born ‘and bred, ahd in :which

my, parents were born and bred, was
'$0 ‘steeped inn mediebval feudalism that

for centuries it has presented the para-
dox of.the furtherest extremes meeting
and living together side by side, un-
aware of each other. Waealth of rurh
magnitude as to be almost legendary
was in the hands of a few who did
not know—and if they knew would not
have cared—that all their prosperity
was built up on the patient,” uncom-
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plainiag labour of millions .who lived
sad died in stark poverty. almost un-
matched elsewhere in India. Indeed,
it was more than half a century ago
that a great champion of all oppressed
peoples described the Deccar: peasant
as being “perhaps the poorest peasant
in the world”. In common with the
peasantry  not only' of the whole of
India but of the whole of Asia the
Deccan peasant too has suffered for
centuries from the cruelty and greed
of the ‘landlord and the moneylender,
the police and:revenue .and excise offi-
sial.” But in addition to all this he has

| been the. helpless victim 'of. the ruth-

lessmess «wf nature. More than 75 per

cent. of the entire population of the
State is directly or Smgrectly_connpqt-
ed “with, and ‘wholly> dependent--upon,
agriculture. And because vast tracts
of the State lie in the famine zope that
stretches across India, where a few
inches more or a few inches less° of
rainfall in any year can make all the
difference between life and death,
millions of our people live always on
the extreme verge of {amine. Genera-
tion after generation of our peasantry
has grown up physically and mentally
:stunted from hunger and insecurity.
But now the wiunds of change are at
last blowing over them and they will
never again be content to continue toil-
-ing ceaselessly  from dawn to dusk just
to keep alive for yet another day of
human misery.

Sir, it is only against this back-
ground of the normal life of the Deccan
peasant in normal times that the full
impact on him of the swift and start-
ling developments of the last few
Yyears can be justly evaluated. The in-
describable horrors of the Razakar
regime drove four lakhs of our peas-
ants away from their villages into the
neighbnuring Provinces. They fled
leaving their little homes, their fields,
their cattle, everything they owned,
because it was the only way in which
they could protect their own lives and
-the honour of their womenfolk. This
was the beginning of the tragic de-
cline of the State from having been
~until 1946 a sugplus area for jowar,

--the .staple food of our. people, ~. ipto
. ‘betoming. what , it ..is today..a deEc it
area with more ‘than 37 lakh acres of
+.eultivable land lying fallow; .leawing
-us shamefully dependent upon the
+ grudgingly doled - out charity -of . tlh'e
~hon. Food Minfster—I am sorry he is
not here today. For it cannot be over-
emphasised that though it did bring
immediate redemption from the Raza-
kar tyranny, that great crusade against
evil, the Police Action, did not
materially aiter the sad story of our
people’s lives.
floor of this House there was much
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trenchant criticism against the Defence
Migistry, so I welcome this oppor-
tunity, belated though it is, of testify-
ing to the splendid morale and iron
discipline of the liberating forces that
were sent tc Hyderabad. (Hear, hear).
Coming as conquering heroes among
a helpless and defenceless people they
oould have followed the memorial
and unglorious tradition of victorious
armies elsewhere in the world. But I
am proud to say that all ranks of the
Army seemed to have been domingjed
by..thethaught ‘that- any act of.trans-
gression .on their part would sully the
honour-.of. Indian flag. And wherever
the. Army. went it restored faith and
eonfidence:+in. the Indian  Union. and
won friendship and goodwill for it.

[ A PO P L :

It is' sad to -have to relate that that
‘vast “fund 'of friendship and -goodwiil,
all that trust and confidence, were
destroyed with almosti effortless - ease
by the tiny army of civilians -who enter-
ed” Hyderabad on the heels of the
Indiah Army. As soon as the military
-action was ended, the entire adminis-
tration ‘of the State was handed over
‘to clvilian‘ authorities, to police and
‘revente and other officials from the
:neighbouring Provinces who did not
replace but worked in addition to, and
-in authority over, the local officials.
This curious anomaly which still con-
tinues today, of a dual administration
in which two and sometimes more
men do the work of one, imposed an
extra burden of thirty to forty lakhs
on a State whose treasuries had been
rubbed by the Razakar chiefs. How-
ever, .that was- a period of great crisis
and so perhaps that unnecessary ex-
penditure could be condoned. What
cannot be condoned, what will never
be forgiven or forgotten Ly the bitterly
disillusioned peop'e of Hyderabad is
the low mental and moral - stature of

* many of the men who were sent to rule

over them in the name of the Indian
‘Union. With the exception of a few
who did good work, the -majority of
‘them proved to be ignorant and inefll-
cient, crude, arrogant and corrupt. 1t
was bad enough that. they did not
rknow the language i which ‘the officiol
records were kept. It was infinitely

,.worse that they were ighorant and

were content to' remain ignorant
of the cultural and historical back-
ground, the traditions’and customs of

.our. .people. And 'bécause they made

no appreciable endeavour to «fudy
their special needs and diMculties,
they completely failed to win their.
confldence. No that is too mild a way
of describing it. I will say without
fear of exaggeration or contradiction
that the majority of the Indian Union
officials inflicted upon the helpless
people of Hyderabad won their well-
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merited contempt and loathing. I have
spoken of corruption, it is usually a
synonym for the unscrupulous acquisi-
tion of money. Well, there was plenty
of that, but there was also a more
deadly form of it. There was that cor-
ruption of the spirit, that decadence
6f the mind whose outward and visible
tokens are the mean and narrow

outlook, that intolerant distrust
of othrer modes of thought
ang life and . worship, which

we vaguely term communalism. And
I charge the Ministry of Stutes with
having been guilly of the most criminal
neglect in ,.choice of the men. that
it sent to erabad as representatives
of this secular State of i At 8
time of grave turmoil and tumult
when, in order to create harmony out
of chpos, chivalry, statesrnanship, ex-
pediency—all demanded that only men
of the highest intellectual and moral
integrity should be sent,—there were
men sent who did not consider it neces-
sary to make any secret of their affllia-
tions with rabidly communal organisa-
tions. To Gulbarga, for instance, one
of the four districts where, following
the Police Action there had been per-
petrated the most terrible deeds of
violence by fuynatical Hindus, there
was sent as Cjvil Administrator a man
who openly preached and practised
the most savage communalism. When,
much later, he was summarily dismiss-
ed because he was implicated in com-
munal rioting that took heavy toll of
human life, he was received at the
Sholapur Station by vast mobs of
R. S. S. men, who garlanded him and
hailed him as a martyr in the neble
cause of establishing a Hindu Raj in
Hyderabz_ad. In the cdpital city of Hy-
derabad itself, there were highly placed,
highly paid senior officials of the I1.C.S.,
now fortunately departed, who said and
did things which not only lowered the
prestige of their Service, but which
trailed the honour of India in the dust.
They instituted a deliberate policy of
preferential treatment based on com-
munal discrimination which continued
to be enforced for eight months after
India had been declared a secular
State. And though that policy has
- now been recognised as a violation of
the Constitution, it is to this day being
-practised oecretfy by the Home Minis-
-try of Hyderabad. And streams of
people dismissed on purely communal
grounds, swell the vast sea of the un-
employed who thre ien'to submerge
the peace and security of every home.
For, with the rising tide of unemploy-
ament there is a corresponding rise of
crime and begging. Today in the city
of Hyderabad alone there are over a
lakh of unemployed persons, which
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means that about 5 lakhs of men,
women and children are without food
and shelter. There is so much hunger
abroad in that city that the very air is
permeated with it.

Out of the one lakh of unemployed,
about 30,000 were suddenly thrown out
of employment because of the abolition
of the Jagirs; 25,000 because of the
dishandment of the State Army. Of
the latter, I hope that about 8,000 will
be eventually rehabilitated through the
joint efforts of the State Government
12 Noow 8nd the Defence Ministry.

- But there are no funds avail-
able in Hyderabad for any plans
to be made for the rehabilitation
of the rest, for whatever money
there is goes today toward the
expansion of the Police. he States
Ministry continues to cherish a pathetic
and childlike faith in the fallacy that
law and order can be maintained by
armed force even when hunger is
driving law-abiding citizens to crime,
women to prostitution and lttle
famished children to begging in the
streets. The expenditure on the Police
today constitutes the biggest single item
of the Hyderabad Budget. It has in-
creased in the last five years from
Rs. 71*14 lakhs to Rs. 522 crores. The
strength has been increased from
18,000 to over 40,000 of which -one-
third consists of armed units on de-
putation from other States. Because
they have to be paid a deputation
allowance of 50 per cent. over their
basic salary—last year 12,000 men on
deputation cost Rs. 1,60 crores as
against Rs. 3:60 crores spent on 30,000
of the loral Police which also include

,300 completely armed men. The
Gorwala Economy Committee which
has done a great service to Hyderabad
made a strong plea that in order both
to effect economy and provide work for
the unemployed these men on deputa-
tion from other States should be sent
back and local men should be absorbed
into the Police. Not only has this
most valuable suggestion been ignored
but two more battalions of Armed
Police have been brought from Bihar,
for it is contended that all this is neces-
sary to combat Communism. It may
be s0. I can only express my fervent
mthlt the new battalions from

will not live up to the unenviable
reputation for brutality that has been
established by armed units from other
States, notably the infamous Malabar
Police. It is only the U. P. Armed
Constabulary that has shown a clean
record in Hyderabad.

Some Hon. Members: Hear , hear.

Prof. Ranga (Madras): That is paro-
chialism. (Interruption.) You want to
leave the whole State of Communists?
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Kumari Padmaja Naidu: Personally
I have the most implacable hatred for
the mentality and methods of the
Indian Commuaists. I have the utmost
contempt for any movement in which
the leaders skulk in security while
thousands of innocent people pay for
their misdeeds. But I must confess
that my conscience has been sorgly
troubled over the atmosphere of in-
creasing violence that has been created
in Hyderabad in fighting the Com-
munists. I do not see any fundamental
difference today between the methods
that are being used by the Communists
and the methods that have being used
against the Communists. It does us
no honour as a nation that there should
continue to be persistent and unrefuted
reports of Communists having peen
shot after arrest, that entire villages
have been subjected to every abomina-
‘ble kind of physical and mental sadism
that the mind of man can conceive of
because one villager was suspected of
having harboured a Communist, may
be a brother, or son, or a father. Tt
is possible that these stories are un-
true. It is probable that they are true.
But they are believed today and they
will continue to be believed so long as
the highly paid officers in charge of
this campaign continue to talk in the
reckless and irresponsible fashion that
they do. There is altogether too much
shouting from the house-tops. There
is too much vainglorious boasting about
the supreme authority with-which they
‘have been invested. about their power
to shoot at sight, about the killings that
-have been made and the killings that
are planned. Sir, I do not believe that
Communism in Hyderabad can ever
be checked by armed force so long
as the underlying causes that contri-
bute to its growth are_ignored. Today,
with communal tension, unemployment,
acute shortage of food and clothing
and housing, with Police harassment,
and widespread agrarian discontent,
Hyderabad offers the ideal conditions
for the spread of Communist propa-
ganda. What is needed is not increased
expenditure on Police but the imme-
diate implementation of short .term
and long term schemes of radical
agrarian reform, the widespread de-
velopinent of cottage industries and
above all, some infallible means of
irrigation to protect our peasantry
from the droughts that are their con-
stant enemy. It is only when we can
alleviate the age-old misery of our
pesantry and feed their three-fold hun-
ger for food, for land and for security
that we can claim that we are pro-
viding some measures to check Com-
munism. I would appeal to the hon.
the Finance Minister that if instead of

the loan of Rs. 3} crores he has given

for the Tungabhadra profect he could
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guarantee for the next five years Rs.
5% crores. it would not. only help to
complete the Tungabhadra project and
part of the Godavari Valley project,
but it would be the biggest investment
against Commanism.

My hon. friend Mr. Vaidya has al-
ready spoken of it; so I will refer only
very briefly to the bitter resentment
that is felt about the inadequacy of
the subvention that has been granted
to Hyderabad to compensate the reve-
nue gap arising out of the federal
financial integration. It was manifest-
ly unjust that the three most troubled
and abnormal years in Hyderabad
should have been taken as the basis of
calculation. If the hon. the Finance
Minister would consider a revision of
the whole scheme, it would give sorely
needed- funds to. our present ddminis-
tration which having the full confl-
dence of .the public is struggling with
a high-sense of duty to preserve law
and order in the State.

One word more, Sir, and I have
finished. Even more urgently needed
than money today is food, because to-
day the spectre of famine is stalking
the land. What has been since last
June a serious and steadily deteriorat-
ing food position has now become one
fragught with the gravest danger. The
total failure of the rabi crop follow-
ing the partial failure of the kharif
crop last: yearias ‘reduced the chances

‘of our procurement exceeding more

than 1,10,000 tons. So, the 75,000 tons
allotment that has been given to us
at present is pitifully inadequate. It
is imperative that 1,50,000 tons should
be guaranteed to the State, of which
at least 80 per cent. should be at sub-

“sidised prices, because of its terrible -

financial stringency. The power of
the Communists in Hyderabad today
is that they have as their allies the
two most potent and dangerous fifth
columnists in the wurld. Throughout
the entire history of mankind hunger
and the fear of hunger have been the
fore-runners of war and revolution and
all human calamity. If ultimate disas-
ter is to be averted in Hyderabad, it is
necessary for a complete reorientation
of policy and I plead for a comprehen-
sive and co-ordinated policy which
shall be not the sole responsibility of
the States Ministry, but the joint res-
ponsibility of the whole Cabinet.

There is no time for the needs of
Hyderabad to be assessed according to
the routine of rules and regulations.
What is needed is a generous interpre-
tation of its urgent needs in terms of
present human distress and possible
human disaster.

Shri Asawa (Rajasthan): In the
short time at my disposal I desire to
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raise only two points and I shall be

as brief as possible in my observations

tvl‘_;hich I want to make with regard to
ese.

The first point that I want to raise
concerns the present Rajasthan Minis-
try. Hon. Members of this House are
probably aware of the fact that follow-
ing the resignation of the Sastri Minis-
try and its acceptance by the Rajpra-
mukh, a Ministry headed by Mr.
Venkatachar was set up. Now, I want
to submit in-this connection, Sir, thail
a step like that not only constituted a
degarture from the- normal procedure
but it militated against the prbvisions
of the Constitution relating to the
Council of Ministers—I mean Articles
162 and 886. The expression ‘Council
of Ministers to aid and advise the
Governor or the Rajpramukh’ has a
technical meaning and a.definite mean-
ing. It is needless for me to remind
the House, Sir, in this connection that
the actual text is governed by constitu-
tional conventions and precedents. To
call the present set-up consisting of
officials as a Councii of Ministers is a
misnomer. It hardly conforms to or cor-
responds with the type of Council of
Ministers as contemplated. of. enVisaged
under Article 1682 or 386. It is strange
how this thing was countenanced and
is still being countenanced by a con-
stitutional jurist like Shri Gopala-
swami Ayyangar. . The only logical
and proper course, and [ Say the only
straightforward course for the Raj-
pramukh was to appoint a Council of
Ministers in the true sense of the word
and as contemplated under article,
referred to above. 1f such a thing was
not considered desirable or feasible at
the time, then an official advisory
regime vould have been set up under
the break down article of the Constitu-
tion. May I hope in this connection
that the mistake will be rectified soon
and this is what 1 have to submit with
regard to this point. =~ -

The second peint that I want to
touch upon relates to the-relationship
that exists between the Government
of India and Part B States, or to "be
more specific the relationship that
exists in practice between the Govern-
ment of India and the Part B States.
In this connection I would like to sub-
mit that the arrangements which at
present govern the relationship.or u.:e
mechanism or the agencies set up  in
the name of supervision and control
arc not in ke¢ping with the tenor of
the Constitution.

1cok
and

at the present

Now et vs
examine them.

-arrangements
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Arrangements or the main features of
the arrangements which at present
govern the relationship between the
Central Government and the State
GGovernments are:

(1) The appointment by the Union
of Regional Commissieners as
(i) agent of and adviser to the
Government of India, (ii) ds
adviser to the Rajpramukh,
(iii) as- Adviser to thé State
Government;

(2) Previous scrutiny of legislative
progqsa.l; by the Government
of India; :

B

i(3)'Pi'evious appiova.l of imbortan't.
legislation;

(4) Previous approval of budget
estimates;

" (5) Appointment of officials in the
positions trom the services.
- of the Government of India;

(6) Approval of key appointments;

(T Last but not the leadt, approv-
al of the personnel of the
Ministry in Part B States.

. Now, let us see what is the constitu-
tional relationship between the Gov-
ernment of India and Fart B States
and find out whether these arrange~
ments are in conformity with this.

. Now, constitutionally the States
in Part B are ic have generally the
same status, range of functions and
powers as the States in Part A. It is
50 clear and obvious that I need not
dilate upon this aspect of the question.
In this connection | may remind the
Heouse of the powers of general con-
trol and of giving directives to the
State Governments. True enough the
Constitution ~ontains an article, article
371 which is a supervisory article. But
the real question is, does the provision
of this article, make any change, make
any basic change in the position of
the States in Part B? Does this article
take away the powers given to- the
States in Part B under articles 154,
162 and 168, namely, the power of exe-
cutive authority, of legislation and of
administration? I do oot think -that
this article' makes any basice change
in the posit:on of the Part ‘B States
or tskes away the powers given to
thede States under the various articles
to which I.have just referred. Then
what does the expression “general con-
trol” mean? The expression means
control extending over the whole fleld
of administration. It is used to in-
clude everything in the matter of ad-
ministration arising in a particular
State. The direction need not be con-
fined to any particular subjcct or mat-
ter. But in this connection we shovld
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aot (orget .that the article talks of
“particular directions” and “froin time
to time” advice being given. 1 think
it would be correct to say that these
two_expressious together namely “par-
ticular directions” and “from time to
time”. can never meap interference or
guidance in the day-to-day administra-
tion. I think there iis po_warrant for
the suggestion from the words of this
article that the President would be
justified—of course ‘President’ here
means the Government of India—in
maintaining with the Government of
a State in Fart B a representative, who
in this case would be the Regional
Commissioner, with such . powers as
would enable him to supervise the local
administration and the hold up its
due fupctioning. 1 thet take the
view, Sir, that the normal meaning to
be attached tp this article is simply
what the words suggest, that the direc-
tive would be particular, in respect of
any special matter, and any such parti-
cular directive would only be from
time to time. This would therefore be
in respect of policies, and that too on
rare occasions on very {important
matters.

The intention of having article 371
is also clear from the following words
of Sardar Vallabhbhai Patel. He said:

“It merely provides for contin-
gencies which, in view of the pre-
sent conditions, are more likely to
arise in Part B States than in the
States of other categories”.

Viewed thus in the light of the con-
stitutional relationship -just stated..I
think it would not he wrong to say
that the ‘arrangements made or the
agencies set up are not in keeping with
the spirit of the Constitutional pro-
visions. The agencies set up for the
exercise of control or supervision or
the arrangements which at . present
govern the relationship restrict, abro-
gate or take away some of the rights
and privileges of the States in Part B.
As a matter.of fact, viewed in the light
of the arrangements made, I do not
find any difference. virtually 1 say,
between Part B and Fart C States.
For look at' the position of Part C
States. There the. Chief Commis-
sioner works under the Central Gov-
ernment,--and the Chief' Commissionér
has ‘to take into consideration the
wishes of the Central Government and
has to take prior approval for many
things like the Budget, etc. Therefore
I say that in the name of “general con-
trol” such arrangements have been
made that virtually these Part B States
have been' transformed into Part C
States. While on the one hand the
Government of India thinks that it
‘will on important matters be accoun-:
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able for any failure to take effective
remedial action in the event of things
going wrong,’ on the other hand the
Government of India by their actions
seem to_assume that in all the States
in Part B things will go wrong usually.
That is what one is led to believe
when one looks at the arrangements
made and the way in which they are
functioning and operating. ‘As’'a rat-
ter of fact, these arrangements cause
delay. They come in the way of
smooth working and due functioning
of the Ministry in Part B States. -

Therefore may ‘I appeal to-the hon.
Minister to look into the matter and
so modify and revise the arrangements
50 as to bring them in conformity with
the provisions of the Constitution. That
is what I have to submit in this oen-
Jeection.

. Kaka Bhagwant Roy (P.EPSU:):
I rise to say ‘something ° abodut
my Union, that solitary and his-

.toric Union which is on ‘the ‘border

of India, the Fatiala and East' Punjab
States Union. I find it rather difficult
to speak after my hon. colleagpe
Kumari Padmaja Naidu who has spok-
en in such a fine language and in such
beautiful words has presented the case
of her State. Obviously I find it diffi-
cult to express in suitable words the
sentiments that I have to express about
the state of alfairs of my Union.

Sir, three and a half years ago India
was declared a free country. The his-
toric Constituent Assembly was formed
to frame the Constitution. The States
people in India divided into five hun-
dred and odd States looked to this
Constituent Assembly with great hope
and pride that the age-long individual
rule of the Princes will be finished.
The iron man of India, the beloved
Sardar Patel slowly and slowly: in-
tegrated all these small states into
unwons. Some of the smaller . states
were merged into the ° neighbouring

rovinces. Sir, the Patiala--and East

jab States Union was the 'ast to
be formed, and I do not know:'under
what ‘circumstances the popular minis-
tries as were formed in other unions
was not formed in PEPSU and that bor-
der union was left in thé hands of ICS
people and. the States people who were
yearning for their own rule, felt rather
disappointed and the state of affatrs
as was in the old model of the old
rulers went on fer six months. Aftér
six months, I do not know under what
circumstances and under what ' pres-
sure = popular Government was forme
ed. The States people heaved a -sigh
of ve'ie’ and thoueht that thev will be
eble to improve their lot throcgh their
representatives. Conditions went on



5776 ‘General Budget—

[{Kaka Bhzgwant Roy]
smoothly for about 9 months and after
nine months the ministry was dissolved
which is not known to the States people
or to their representatives. After that
the affairs of the Union were placed in
the hands of two I.C.S. men, one as
Chief Secretary and the-other as Home
Minister who was also a regional ad-
viser to the Rajpramukh and since then
the whole province is in the hands of
those two I.C.S. people and the States
people are not being given any chance
tc govern their own province. I would
very respectfully submit that the state
of- affairs has gone from bad to worse
and the States people think that the
old days of the Rajas and Maharajahs
are there and practically there is no
change in the administration. It is
the same old bureaucratic type of rule
that we had in the days of individual
rulers and we are looking with great
dissatisfaction towards the Central
Government and particularly the States
Ministry because we have not been
given the chance to rule our own pro-
vince and to develop all those schemes
which we want to develop in our area.
1 ask: Why have we been placed in
the hands of those [.C.S. people. 1
would very respectfully submit that
about 6 months ago when the state of
aftairs of the Union was going from
bad to worse, I brought to the notice
of the States Ministry and Sardar
Patel, that there was no law and order
in the Union, that loot, dacoities, mur-
ders were rampant and Sardar Patel
promised to look into the matter and
in fact there was some move also. I
do not know why it was again left
. in the lurch and the same old rule was
kept on. The state of affairs now 1s
such that people are feeling no safety
there. There is no law and order as
the hon. Minister himself may know if
he receives any reports from my Union.
The people from the villages are flee-
ing to the cities and the city people
are feeling quite dissatisfled with the
administration. Under the greunt
circumstances, I would very humbly
submit that the States Ministry and
the Government of India should take
the matter seriously in their own
hands and try to instal a popular minis-
try as early as possible. Otherwise if
the affairs go on like this in this bor-
der union, it may go out of control.
This Union, which gives' nearly about
20 to 25 per cent. of those brave
soldiers in the Army, if you do not
cuntrol that Union, you may lose that
aren once and for all. I would there-
faore request the States Ministry to take
stock of the situation and handle the

matter in such a way that as early as

possible the representatives of the
people are taken into confidence and
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some agreemeat is arrived at for the
formation of a popular ministry, so
that we may be in a position to help
in the growth of this Union, to help in
the law and order eof the Union and to
help in the development of certain in-
dustries whioh we want to develop in
our own area. I would finally submit
that no time should be lost and the
hon. Minigter sheuld take the matter
personally in hi¢ own hands and not
leave it to his Secretaries and instal
a popular ministry as early as possible,
so that the people who are feeling quite
dissatisfied may get a chance to live
peacefully.

Prof. Ranga: It is my unfortunate
duty to strike a note of criticism of
the line taken by my hon. sister
Kumari Padmaja Naidu in opening
this debate today. I wish I had
not this unpleasant duty to perform
but, when I think of my dutles to-
wards the people of Hyderabad and
also the people of this country, I
find it necessary to join issue with
my hon. sister on some of the points
that she has made this morning. Sir,
as I heard her eloquent speech, I
began to wonder what she would pre-
fer to prevail today in Hyderabad.
She has made it clear that she does
not want the Communist rule or even
the Razakar rule. What rule then
would she like to have established in
Hyderabad? I could have understoyd
her if she had said: Please remove
all your Indian soldiers, battalions
and so on and your Union officials.
Leave the administration entirely in
the hands of Hyderabad Ministers or
Mulki Ministers and help them in
whatever way you possibly can with
money and in other ways. But that
is not the line that she had followed.
She was content with declaiming
against our Home Minister here and
the States Minister here and in
attacking in a merciless manner. I
might say, in a reckless and irrespon-
sible manner also our Police force,
our Military forces and our Union
officials whom we have lent to the
Hyderabad Administration because
Hyderabad needed them. 1 would
like to know, Sir, from her or from
any of her friends who hail from
Hyderabad whether the Hyderabad
Government today would lke all
these people to be sent away from
that State. I would be one with
them in joining hands with them in
asking my hon. friends the Minister
for the States as well as the Home
Minister to remove all these people
if the Hyderabad people do not want
them at all. Surely the Union Govern-
ment as well as the people of the
Union are not interested in imposing
our forces upon Hyderabad. She
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was angry that so much more money
is being spent upon Police forces and
the Military forces, and why is aill
this money being spent on them? My
criticism is not that so much money
is being spent. My criticism of this
Government . is that so little money is
being spent and over such a long
period, they have gone on with tnis
that they have not been able to come
to grips with the Communist trouble
there. Is it not a fact that in other
pdrts of India similar state of pover-
ty prevalils, similar feudal troubles
also prevail, similar unemployment
also prevails and yet why is it that
in other parts of the country there is
not as much as a half or one-tenth the
Communist trouble as there is in
Telangana in Hyderabad today? It
is because of special reasons, and
special circumstances. She was
gloating over some ancient culture
that Hyderabadis have been blessed
with. What is the nature of that
culture, .Sir? Is it the culture of the
jagirdars, the culture of the desh-
mukhs, the culture of exploiters, the
culture of a tiny minority of people
who impose themselves and their
hegemony. and their tyranny over the
great majority of those people for
centuries and centuries? Is it that
culture that she bemoans now? My
fear is that it is not under-mined. On
the other hand, it is very much in
the ascendancy and it is killing the
very soul of these people. It has gone
into allxapce with the Communist cul-
ture, if it could be called culture at
all. These two cultures, these two
forces, the Razakar tulture of violence,
loot, rape, and all the rest of it and
the Communist culture of violence,
rape, loot and banditry, massacre of
all people, setting fire to village after
village and also desire to set on fire
the whole country. It is the alliance
of these two cultures that is the bane
of Hyderabad. It is because of this
combination that today, and for a
very lon? time now, the Communist
trouble in Hyderabad has been out
of control and our Union Government
as well as the State Government have
not been able to-stem the tide.

My hon. sister said, “Oh, remove
unemployment, establish irrigation
works. establish cottage industries,
develop large scale industries. feed
them, clothe them”. We are prepared
to do that; we want all these things
to be done in other parts of the
country also. Can all these things
be done in a year or two or hree
Years? Is it not a fact that our own
Prime Minister as well as the Natio-
nal Planning Commission have been
dreaming of propounding a Five Year
Plan? Before that Plan comes, what
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1s it that we have to do? There are
the people hungering for food, hun-
gering for cloth and for housing a!so.
Is it then the contention of my hon.
sister and of all those who have been
applauding her when she was making

this remark....

Shri Raj Bahadur (Rajasthan): No-
body applauded.

Babu Ramnarayan Slnxh' (Bihar):
Some did.

. Prof. Ranga: Some did and my hon.
friend also did. Is it their contention
that while we are busy improving the

economic condition of the people, we

ghould allow these gangsters, marau-
ers......

vane (Bombay): Mahra-

Shri Soma
ttas? I object, Sir...

Prof. Ranga: Marauders, my dear
friend. It is this kind of parochialism
that the communist thrives upon. He
exploits all the time, Qqur communa-
lism and parochialism. These people
are exploiting the situation. Are we
to allow them to go scot free, des-
troying our own villages, our own
clvilisation and our own  culture?
Today, our own women are cut to
pieces; some are raped and stabbed
by these gangsters. What is happen-
ing in Hyderabad? Day after day
the position is worsening. It started
with one district. Nalgonda; it has
spread to the other districts. Now,
it has gone .to Mahbub Nagar and
Adilabad. The whole of the State is
now under their control. It is popu-
larly said that during the day, the
police give some protection, but dur-
ing the night it is the communist who
rules in many of the villages.

My hon. sister made some remarks
which I was shocked to hear, when
she was asking the House to belleve
or to gain the impression that the
police as well as the military were
persecuting our villages and keeping
the villages in a state of terror. She
did not take the trouble to give us
the names of any villages. I do not
know how many villages which were
suffering from this state of terror
she has visited. I do not know how
mahy districts she has visited, with
what frequency and intensity and
with what special care for comiag
here and making this very strong,
according to me, very broad and un-
substantiated remarks against our
own forces. It gives the impression
as if our police and our own military
there are persecuting the masses. 1
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wish to say that more troops are
needed in Hyderabad, not only in the
interests of Hyderabad, but in the
interests of the whole of India, in
order to bring this communist ‘rouble
under control, in order to drive away
these violence-mongers, in order to
help and liberate our people and our
country from the treachery,-from..the
violence of these communists and their
gangs and their guerillas. Let me
tell my hon. friend, the Minister,.that
this communist trouble is not an
ordinary thing. It is not a small
spasmodic local thing. It is an orga-
nised. one. It is linked with an in-
ternational organisation. It is bef

led by some of our own Indians an
others also who have been trained in
China under the Chinese Guerillas.

Babu Ramnarayan Singh: Can you
suppress them by police fogce?

Prof. Ranga: 1 will come to that
point, my hon. friend. They have
published some pamphlets. Some
time ago, they were exhibited here.
They have tried to teach the people
how to shoot, how to kill, how to set
fire to villages, how to 1loot the
villages. They have also published
pamphlets to teach the people how to
prove very efficient guerillas and how
to arm themselves in a village for an
armed revolt. They are out to dJes-
troy our civil life; they are .-t to
destroy the whole social fabric upon
which this country has  resisted so
many invaders ‘and maintained her
own civilisation intact, through all
these ages. It is these people whom
we have got to bring under control.
Our police force is not enough: the
military is not enough. Let my hon.
sister come and say that the Hydera-
bad military is enough. Who are the
Hyderabad military forces? She was
citing the case of 35,000 jegirdari
workers who were streaming. the
streets helplessly. These are - the
erstwhile exploiters of the masses ol
the country. _She was very unhaopy. ..

Kumari Padniaja Naldu: On a point
of explanatio_n. Sir......

Mr. Deputy-Speiker: He is not giv-
ing way. ’

Prof. Ranga: ...... because 850 inany
officials were unemployed,.and so on.
Who are these officials? These are
the officials who were working hand
in glove......

Kumari Padmaja  Naidu: On a
point of personal explanation, Sir......
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Mr. Deputy-Speaker: He is not
giving way.

Prof. Ranga:...... with the Razakars.
There were so many others also. My
complaint even today 1is that the
Hyderabad police is razakar-minded to
the tune of 50 per cent. or even more.
My point is that these people should
be replaced in toto, whatever may be
the unemployment, or whatever it
may be. If there is unemployment
on account of this, let us give them
doles. If even then they continue to
be mischievous, let us put them in
the jail in order to save our own
country. They should not be allowe
to remain in the jobs which they hold,
and from which they have been per-
secuting our people.

1 come now to the next point which "
my hon. -sister has raised, that is,
that there were some officers who
were communal minded. She cited
the case of some officer in-Bidar who
was dismissed by the Union Govern-
ment. She should have congratulat-
ed our Government for having had
the courage to dismiss an officer who
had pursued a - communal policy.
Instead of giving credit to our Gov-
ernment, she gave us the impressicn
that our Union officers who had gone
there were communal minded. -For
what nurpose? In what way? It is
easy for the enemies of this country
beyond the borders of _.this crountry,
and in several other places—they
have held conferences outside this
country, as well as in our own coun-
try—to exploit some of the statements
that my hon. sister has made. I
begin to wonder that those enemies -
of our country would be chuckling at
the very mention of her rhythmic
eloquent sentences with all their
pathos, and enjoying themselves at
our cost. I would not have minded
this if there is any truth about it. Is
there any truth in this ? Is it com-
munalism? If I were to get hold of
the communists and hand them .over
to the police. is it communalism? If
I were to hand over a Razakar to the
police, is it communalism? -If I were
to hand over an officer who was per-
secuting my own women. my own
kith and kin, my own children’ and
other people in Hyderabad. during the
police action. before the police action
and even afterwards ‘also, is {t com-
ml}nalism? :

My complaint against this Ministry
—indeed the comnlaint that I: have
heard from several mouths in Hydera-
bad-—is this that nur Union -Ministry
and our Union officers were <o far
gone with this Lucknow civilieation



.6788 Genersl Budget—

that they had transoorted it over

there this Urdu civilisation of juisas
and parties and drinks and salam
alaikum and jo hukums, the pulaws
and kiciiadis and all the rest of it
for which Hyderabad has been very
famous for the last three centuries.
They would rather make.friends with
the Razakars than catch them and
hand them over to the Home Minis-
try. 1 used to comphin to the
distinguished predecessor of our dis-
tinguished Minister, Shri Rajaji, I
mean Sardar Patel, about the lenien-
cy of the officer towards the Razakars.
And here is my hon. sister who seems
to be unhappy even with the present
measures. - My complaint is that ‘they
have not been adequate at all. Many
of these Razakars should have been
dismissed ~long 3go. Svon after the
last war, when the Allies' entered into
Germany what' did they do* DN
they not catch the FPascists and the
Nazis and put them before special
courts of law? Did they not
deal with them as they deserved?
But our Government did not do that.
Our Government is too weak-kneed
and there was divided counsels within
itself. They did not have a definite
purpose and they were anxious—at
least that is the impression that I
got—to preserve this Urdu feudalism,
this Salam alaikum culture, somehow
or other, and the result is that to-day
we are suffering because the Govern-
ment is weak-kneed not because of
its harshness or the strength of the
steps taken by our military »fcers
in Hyderabad.

My friend here asks me whether I
can put down communism by these
steps alone? Surely, nobody would
be so stupid as to think that by vio-
lence you can stop all violence But
when there is violence. you have to
arrest it by violence. That is the first
step. In the meantime. we have to
think out and act according to non-
violent methods also. We  are - doing
it and Government is considering and
adopting such methods. We have to
adopt such steps by which Mahatmaji
wanted fo reconstrurt our anciety.
But what you have in Hyderabad is
unique in the whole of the world, it
{s a peculiar feudal system there. It
has all the military power. all the
police power, all the judicial power
and all the revenue power.. They
were princes in themselves and even
the old Nizam had not much control
over them, or did not care to contro!
them 'so long as they were prepared
to supply the necessary’ things &nd
all the rest of it. To-day the real
peasants are not given the land. My
complaint i that Government is not
removing these people who have been
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put on the land by the Commuaists
and they are on the land over’ which
they have no right. Government are
not reinstating the real peasants on
their own lands on their ancestral
villages and houses. The presens
occupiers have not been told, *“You
cannot stay on somebody else’s land”.
They have not been told that. They
have not been told, “You cannnt Hve
in somebody else’s house.” They are
not the real peasants. They are peo-
ple who are for_a totalitarian society
and not for a democrati> set-up.
Instead of asking them to go, they
have encouraged these pecple to stay
on. ThelyCommuniii {)a:-thz theref pmr:
are openly saying tha y are
pared to change their methods snp-
where, except in Telangana and
so far as Telangana is oconcerned.
“we must ocmry on with our
usual methods, Banditry, apson .and
all the rest of it.”- Sir, they are not
peasants, they are not peasant lea-
ders, though- they call .themselves hy
that name. The land does not belang
to them. I do not want the land to
go. back to the Jagirdars, but the land
should be returned to those peasants
who had been - driven away {rom
these lands and who had been ex-
ploited for centuries by the Razakars
and the Jagirdars. I want the actual
tillers of the land-to come by their
own. ‘

" Sir, I do not want to deal with
many more points which my hon.
sister had referred to. I shall con-
tent myself with just warning the
hon. Minister concerned 3gainst
bringing back the old Razakars be-
cause of some chicken-heartedness.
On the other hand, please have a re-
gular cleaning up of all the services
in the State. The Education Depart-
ment and the Police Department reed
your special attention. The Revenue
Department needs your special atten-
tion. My, hon. sister was rather un-
happy because our officers did not
know. the language in which the L.1sj+
ness was being.carried on. But what
was that-language?, ‘It is the vlanﬁza-
ge of the conguerors. over the -
guage of the slaves, the langugge of
ten per cent. of the populatian .6Vet the
rest 90 or 95 per cent, of slave Bopula-
tion. I do not know which language is
recognised as the State language.
Already there are three langu‘a%s
there, real mother-tongues »f = the
people—Telugu, Marathi ~ and
Kanpada. And you have already
taken such a long time to give the
people their administration in thelr
own language and’ to bring the admi-
nistration nearer the masses.

Babu Ramnarayan Singh: What
about Hindi?
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Prol. Ranga: On the top of that my
friend wants Hindi also, let that also
be there, I have no objection, but
do not impose your Hindi in the man-
ner that the old Nizams imposed their
Urdu and their Urdu culture.

Shri Jainarain Vyas (Rajasthan): I
'want to take only a few minutes of
the House and that too to speak a
few words about two points. The
first point is Sirohi. Unfortunately
that prince among politicians—Sardar
Patel is not with us, otherwise we
‘would have been in a better position.
Anyway, it was our misfortune
that we could not bring home
the actual facts before Sardar Patel
and so we lost our case. The trouble
about Sirohi started on the 8th
‘November 1948 when an agreement
‘was made by the Raj Mata on i.ehalf
©of the boy prince with the States
Ministry agreeing to hand over the
administration of the State of Sirohi
'to the Centre and the agreement was
that the Centre would take over
‘Sirohi on the 5th January 1949. The
<dates are important The 5th January,
<came and the Centre took over Sirohi
into its hands. But soon after that.
Sirohi was given over to Bombay for
administrative purposes. We did not
mind that, because after all, it was
given over only for administrative pur-
poses But when the Constitution was
being framed and our hon. friend Mr.
K. M. Munshi came with the proposals
‘about the Schedules to the Constitu-
‘tion, we found the name of Sirohi
_missing there. We also found an
article in the Constitution saying that
'such States or parts or areas of the
country which were being governei
by any State or Province under the
Extra Provincial Jurisdiction Act.
would go to those Provinces. And
then we took exception to it and we
zaised our voice. But that veice
«could not be heard. 1 wrote to the
President of the Drafting Committea
pointing out certain discrepancies; but
he could not see his way to look into
the matter. Anyway, Sirohi marged
‘with Bombay on the 24th of January,
1950 when we had little time to raise
wour voice of protest. Then .n the
.25th of January, 1950 Bombay took it
over entirely and the whole of Sirchi
‘became a part of the Bombay Pro-
‘vince and it was a fait accompli.
.I do not want to quarrel whether it
{s under Bombay or Rajasthan. We
.are all one. We cannot differentiate
between Bombay and Rajasthan but
my difficulty is that the people of
‘Sirohi do not understand Gujarati
Tanguage. If you look into the cen-
'sus report you will find that in the
areas which are being administered
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by the Bombay Government at this
moment less than 10 per cent. of the
people can speak Gujarati.- Even if
we take Bhilli as Gujarati, as Mr.
Munshi wrongly claims, those areas
can have utmost 35 per cent. of Guja-
rati population and the remaining
population speaks Marwari or Rajas-
thani. The grouping of Sirohi with
Bombay wouyld be inflicting another
language on the people of Sirohi. The
Sirohi people have been agitating for
a long time and there was the sad
happening that took place in Abu
Road, when a Sindhi boy who had
gone there from Khandla on business
was shot down and a woman who was
also shot st that time sugcumbed to
her injuries. I do not want to pass
any strictures on the officials »f the
Bombay Government but I will re-

‘%nest you, Sir, and through you the

ombay Government to see ‘that such
happenings do not take place.

Now I want to bring to your notice
that the language question should be
taken into serious consideration. The
court language is Hindi at the
moment and if it is turned into Guja-
rati and if the language through
which the Sirohi boys and girls are
taught becomes Gujarati in place of
Hindi, the Sirohi peonle would flnd
it very dificult. I can wait even for
the legislature of Rajasthan to be
formed but I cannot wait to see that
by that time the people are not
treated well and a language which is
not their own 15 imposed upon them.
I can quote the Census Commissioner
who in 1931 or 1941, I forget which
year, wrote that Gujarati is a foreign
language in Sirohi. In the same way
the Census Commissioner in the
Bombay census report says that Bhilli
is a foreign language in Bombay Pre-
sidency. Strohi is linguistically,
culturally and geographically a part
of Rajasthan and should go back to
Rajasthan.

A word about the army units which
are going to.be retrenched at this
time. 1 understand that some units
like the Jodhpur Lancers are being
retrenched, in spite of the fact that
they have got better traditions, effl-
ciency. history of fighting so on and
so forth. I would request the hon.
Minister to see that no one is retren-
ched unnecessarily and the units which
have got seniority and tradition are
kept intact. I do not want to go into
in details of this question and T would
like to leave the whole question to be
gone into in detail by the hon. Minister
of States and to be decided by him.
But at the same time I may remind
him that the unit to which I have
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referred is the unit of Rajputs, who
have a special character of their
own. They are very sensitive people
and can be accepted as very good
allies. But if you ill treat them 1
think they can became furious ene-
mies too. I would not Incite
them to become enemies. I would
try every limb of mine and I will
leave no stone unturned to see that
Rajput chivalry comes to the help cof
India. At the same time I would re-
quest the Minister to see that this
fighting element should be given due
respect and consideration.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after
Lunch at Half Past Two of the Clock.

[SHRIMATI DURGABAI in the Chair.]

Kumari Padmaja Naidu: I would
like to say a few words on a point
of explanation. 1 made a statenent
in my speech this morning which has
been misunderstood. 1 referred to
30,000 people having been thrown out
of employment by the abolition of
jagirdari. I was not referring to
jagirdars or their families because as
we all know no jagirdar or zamindar
or prince is ever allowed to starve. I
was merely referring to the small
employees of their administrative offi-
ces—munshis, accountants, sweepers
and chapprassis, etc. people who
were not necessarily all Muslims—
there were many Hindus, Scheduled
Caste members, clerks many Anglo-
Indians among them.

wfeam qo o fay : ssaw wgET,
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